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INTRODUcnON 

I, the Chairman of the Estimates Committee having been authorised to 
submit the Report on their behalf, present this Thirteenth Report on the 
Ministry of Personnel, Public Grievances and Pensions (Department of 
Personnel and Training}-Central Bureau of Investigations. 

2. The Committee undertook a'D examination of the Bureau owing to the 
widely perceived corruption in the country, the important role of CBI in 
combating this problem and the hurdles coming in its way in fulfilling this 
objective. 

3. The Committee considered the replies given by the Ministry of 
Personnel, Public Grievances and Pensia to a detailed questionnaire 
issued on the subject whereafter the oral evKLnce of the representatives of 
the Ministry of Personnel, Public Grievances and Pensions and Central 
Bureau of Investigations was recorded on 16 January, 1991. 1be Commit-
tee wish to express their thanks to the officers of the Ministry and Central 
Bureau of Investigations for placing before them the written notes 
concerning the subject under examination and such other information as 
was desired by the Committee in connection with the examination of the 
subject. They are also grateful to them for showing high degree of candour 
during their evidence before the Committee in sharing with the Members 
of the Committc,~ their views and perceptions on different matters of 
relevance. 

4. The RepOi 1 wa~ considered and adopted by the Committee at their 
sitting held on the 6th March, 1992. 

5. The Central Bureau of Investigation has evolved out of Special Police 
Establishments as a fulfledged anti-corruption agency. However, surpris-
ingly, despite an existence of 30 years, the Bureau has no legal charter of 
its oWn and is still drawing its legal force from Delhi Police Establishments 
Act, 1946 and operating, for its investigative purposes, in the guise of 
Special Polic.e establishment. The Committee have taken Serious note of 
this legal ddi~icllcy. In this context, they have recommended thal CBI 
which, indl'~d, is a prime iOl'estigating agency of the country, shf)uld be 
given, without further delay, an articulated legal -charter definihg the 
purpose of its creation. 

6. In thi~ I<-:::)(\rt, the Committee have also dwelt on aspect relating to 
lack of jurisdil~lion on the part of C.B.1. in investigating crimes within the 
jurisd'iction of State Governments even though these may have been 
committed by CentraJ Government officers or may have resulted in 
violation of Central Law as also the crimes haviag inter-State ramifications. 
In this context. they have taken note of the fact that either some States 
have not given general consent to C.B.1. for investigation of crimes within 
their territory or have withdrawn consent on subsequent stages, fully or 

(v) 
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partially or given conditional consents as a result of which existing legal 
arrangement for investigation of cases falling outside the Union Territories, 
has not been working satisfactorily. The Committee have observed that in 
view of the changed political mosaic of the country this state of affairs does 
not auger well for the administrative health of the country and the nature 
of its governance. 

7. The Committee have therefore underlined the fact that the question 
of giving statutory status and well defined legal powers of investigation to 
C.B.1. and the question of amending the Constitution for this purpose, in 
consultation with the States. bas acquired urgency. However, they feel that 
till such legal arrangement is arrived at, the Central Government should 
invite the attention of the State Governments to their constitutional 
obligations in this regard. 

8. The CBI being essentially an Anti-Corruption Agency has over the 
years taken more and more responsibility for investigation of offences of 
national, trans-national importance besides matters effecting the unity and 
integrity of the country, thus functioning, virtually as a National Policy 
Agency. However, this dual responsibility has resulted in its affairs being 
controlled by two different Ministries viz. Ministry of Home Affairs and 
Ministry of Personnel, Public Grievances and Pensions. This has however, 
given rise to various consequential problems. The Committee have 
therefore observed in their report that the question of an appropriate 
nodal agency for CBI calls for a fresh examination. They have recom-
mended that government should address itself promptly to the long felt 
requirement of creating, under the Ministry of Home Affairs, a separate 
body which has the authority and character of a National Policy Agency. 

9. Apart from the above three major issues, the report dwells upon 
various other organisaitonal and administrative aspects relating to eBI. 
These include strengthening of an Interpol Wing and Central Forensic 
Science Laboratory, coordination with State Police Organisations. the 
position regarding intelligence set up and Border Wing, I ationalisation of 
promotion policy, manpower norms, training iacilities, computerisation and 
housing. 

10. The Committee has also gone into various areas of performance hy 
CBI and appropriate observations and reconllnt:mlations have been madt: 
in regard to efficacy of special drives, low conviction ratio, special courts. 
appointment of Special Council and pros'-'c~tion of Government officers at 
decision making levels. 

11. Somt: of the important observatiom I recommendations of the Com-
mittee in n:gard to organisational administrative and performance aspects 
are indicated below:-

(i) The Ministry should take urgent and immdiate steps for streng-
thening special units of CBI collecting inlcllig(~ncc relating to 
corrupt practices in puhlic sector und.:rtaking~: so that the efficiency 
of the Organifiation is not impaired merely due to lack of 
administrative action. 
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(ii) If the Border Wing has to function effectively the consent of the 
State Government of Border States is of paramount importance in 
achieving the objective of preventing economic offences like 
smuggling becoming a bulwork of terrorism. 

(iii) CBI should build a dependable, specialised and highly motivated 
investigative force. For this the Committee have avered the need 
for providing attractive service conditions and better career pros-
pects to those young men and women who might choose to join 
CBI. 

(h') A computer network is very essential for a ·premier investigating 
agency like CBI which function as a nerve centre of all crime-
control agencies in the country. The Committee have desired that 
computerisation of the CBI Branches should take place as speedily 
as possible and Within. a time bound programme. 

(v) A review of investigation work indicates that either investigativ~ 
officers of CBI are unable to cope with the work schedule assigned 
to them or that they do not investigate cases as per norms set for 
them. The Committee have desired the Ministry to take urgent 
steps to appoint more investigating officers to enable it to achieve 
the fixed targets so that the organisation on the whole is able to 
retain its edge. 

(vi) As against 371 cases registered by CBI under Special Drive during 
the year 1985----88 only 4 cases resulted into conviction. The 
Committt'e have been disappointed to note that the number of 
officials.convkted during the last 5 years as a result of these .Special 
Drives is woefully small. Moreover none of the cases which were 
registered under Special Drive during the years 1988, 1989 and 
1990 have resulted in conviction. The Committee have therefore 
recommended that for expediting the judicial process the recom-
mendation of the Cabinet Committee regarding setting up of 
special courts should be taken up with due promptitude. 

(vii) At present, CBI is required to take the prior consent of Head of 
the Department i.e. Secretary before launching prosecution against 
a decision making level officer. As the Committee have noted that, 
owing to delay in granting required consent, this procedure often 
becomes an impediment in successfully checking corruption in the 
Government Departments. The Committee have therefore strongly 
urged upon the Government to do away with this procedure. 
However, they have at the same time urged that such investiga-
tions/raids in respect of officers of the rank of Joint Secretary and 
above etc. should invariably be conducted by an officer not lower 
than the rank of Superintendent of Police. 

12. The resport is substantially based on the work put in by the 
Estimates Committee (1991-92). Their composition is given in the Anne-
xure IV. The Committee wish to place nn record their sincere thanks to 
the Chairman and Members of that Committee. 
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13. For facility of reference the recommendations of tbe Committee have 
been printed in thick type in the body of the Report and bave also been 
reprodw::ed in a consolidated form in Appendix of the Report. 

NEW DELHI; 
March 27, 1992 

Chaitra 7, 1914(Saka) 

MANORANJAN BHAKTA, 
Chairman, 

Estil7Ultes Committee. 



CHAPTER I 

CENTRAL BUREAU OF INVESTIGATION: STATUS AND 
CHARTER 

A. Historical Background 

1.1 The Central Bureau of Investigation (CBI) is an attached organisa-
lion of Ministry of Personnel and Administrative Reform. It has its genesis 
in an organisation known as Special Police Establishment (SPE) which was 
set up by the Government of India in 1941 under an executive order. The 
need for such an organisation had arisen in view of the opportunities which 

. had become available to unscrupulous and anti-social persons, both 
officials and non-officials. for indulging in bribery and corruption at the 
cost of, the public and the Government as a result of increase in 
expenditure for war effort during the World War-II. 

1.2 Initially the S.P.E. investigated cases of 'bribery and corruption 
relating to transactions with which the War & Supply Department of the 
Government of India were concerned. At the end of 1942, the activities of 
the SPE were extended to include cases of corruption on the Railway also. 

Delhi Special Police Establishment Act 

1.3 In 1943, some doubts were felt about the legal powers of Police 
officers working with the SPE and therefore an ordinance was issued by 
the Governmeht of India. by which a Special Folice Force was set up for 
the investigation of·· certain offences committed in connection with the 
Departments of the Central Government. It has the powers to investigate 
such offences anywhere in British India. Ever after the end of the war, the 
need for a Central Government Agency to investigate cases of bribery and 
corruption by Central Government servants was felt. Therefore, the 
Ordinance issued in 1943, which had lapsed on 30th September, 1946, was 
replaced by the Delhi Special Police Establishment Ordinance of 1946. 
This ordinance was later substituted by the Delhi Special Police Establish-
ment. Act, 1946. After the promulgation of the Act, functions of SPE were 
enlarged to over all departments of the Government of India. Since then 
the SPE has been functioning under this Act. Its jurisdiction which extends 
to all the Union Territories can also be extended to the States, subject to 
the consent of the State Government concerned. 
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Enforcement Wing 

1.4 In 1953, an Enforcement Wing was added to the SPE to deal with 
the offences relating to breach of Import and Export regulations. This 
Wing, now know as Economic Offences Wing, continues to deal with not 
only cases of violations of import and Export Control Act, but other fiscal 
laws of the Central Government. 
Central Bureau of Investigation 

1.5 With the passage of time, more and more cases under various laws 
apart from prevention of Corruption Act and violations of Import and 
Export Control Act came to be entrusted to the SPE. This is evident from 
the fact that in 1963, the SPE was authorised to investigate offences under 
91 different sections of Indian Penal Code, offences under the Prevention 
of Corruption Act, 1947 and 16 other Central Acts. A growing need was, 
therefore, felt for Central Police Agency at the disposal of the Central 
Government which would investigate not only cases of bribery and 
corruption, but also cases of breaches of Central fiscal laws, major frauds 
relating to Government of India Departments, public joint stock Com-
panies, Passport frauds, crimes on the high seas, crimes on the Airlines 
and serious crimes committed by organised gangs or professional criminals 
and therefore under the Government of India. Resolution the Central 
Bureau of Investigation was set up on 1st April, 1963. The jurisdiction, 
powers and functions of the SPE however remained as before, even after 
the setting up of the CBI. 

1.6 The Committee enquired whether there were any legal compulsion 
for maintainin,:}i, distinct identity of SPE. Explaining the conjointal 
identity of CB{t~~d SPE the Ministry explained that this was mainly for 
the reason that I the legal authority for investigations that vests with the 
officers of the CBI is derived by exercising powers under D.S.P.E. Act, 
and that this duality would come to an end if a separate legislation is 
enacted to give a formal and legai status to CBI. 

1.7 Clarifying the position further, the Ministry in a written note stated 
that the role and functions of the SPE were enlarged to embrace a wider 
area of anti-social crimes. However, under the SPE Act, CBIISPE is 
authorised to take up investigation. of only those offences which are 
notified by Central Government under Section 3. 

B. Policy Framework 

1.8 In a note, the Ministry furnished to the Committee a list of functions 
(see Annexure I) handled by different Divisions in CBI. The Ministry 
further informed the Committee that with the changed circumstances, 
which require the Central Government to take a direct interest in matters 
affecting the national security and economy, wide variety of cases, though. 
numerically not; very large, have come to be entrusted to the CBI and 
therefore, its role has undergone a perceptibleehange. Notwithstanding 
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the wider role envisaged °for the CBI, the main thrust in the functions of 
the CBI, however, contineus to be the detection and investigation of 
offences of bribery and corruption committed by public servants under the 
control of the Central Government and its Undertakings. 

1.9 Outlining the present policy of the Government, the Ministry stated 
that the policy of Government is that while the CBI would continue to 
play a dominant role in investigation of cases of corruption and bribery it 
has also a specific role to play with regard to investigatio~ of other crimes. 
In those cases where parallel enforcement agencies exist for dealing with 
specific categories of crimes like narcotics, IMPEX Act cases, arms-
counterfeit and cultural property cases, the role of CBI has been 
identified. Guidelines exist as to the nature and type of cases to be 
handled by the CBI with regard to the tax and revenue violations as also 
with regard to IMPACT Act cases. 

1.10 The Committee enquired during evidence whether there was an 
articulated policy for the functioning of Central Bureau of Investigation 
and whether a standard charter of duties has been delineated. The 
secretary, Department of Personnel and Administrative Refonns in his 
reply said "the CBI was basically created for dealing with anti-corruption 
work and that seems to be a guiding principle for the working of the CBI. 
Over the years the functioning of the CBI in this field has given it a certain 
amount of credibility. In appreciation of their working, certain other work 
has also been entrusted to them, for instance, certain special crimes, 
crimes which have attracted attention or certain crimes which are normally 
investigated at the state level but due to various reasons these things have 
to be done by a body outside the state for the purpose of its impartiality. 
Certain offences which have got inter-state ramifications have also been 
entrusted to CBI. 

1.11 When enquired whether CBI had a charter of duties, Director, CBI 
:;aid "We have a charter of duties." 

1.12 It was pointed out to the Secretary, Ministry of Personnel and 
Administrative Reforms during evidence that in the absence of Govern-
ment formulating, articulating and clarifying the policy framework within 
which CBI functions, there may be a situation wherein occasions of 
malfunctioning or improper functioning of CBI, would arise. Reacting to 
this, the Secretary said "There is no question of disagreement on this 
point. We will have to state the purpose for which CBI has been created 
and how this purpose is to be achieved and wh~.t the Government expected 
of officers in achieving this (objective. These a.re the things which we have 
to put in but not in so many words. What is expected of CBI is there in 
the 'motto', "Integrity, Impartiality and industry." 
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C. Jurisdiction 

1.13 In a written note, the Ministry informed the Committee that the 
powers of SPE for investigation of offences notified under Section 3 & 5 of 
the DSPE Act are not exclusive, ,but concurrent with those of the State 
Police. An officer of and above the rank of a Sub-Inspector of the SPE is 
deemed to be an officer-in-charge of a Police Station, both in the Union 
Territories and in the States. The CBI can act outside the Union Territory 
oniy with the consent of the State Governments. 

1.14 The Ministry further informed the Committee that in 1957 all the 
States had given their consent and from time to time has extended the list 
of offences which could be investigated by SPE/CBI officers. The 
provisions in the DSPE Act,1946 in this' regard had worked well till 1974. 
However, duringl974--79 some States like Andhra Pradesh, Tamil Nadu & 
Kamataka withdrew consents wholly or partially and have periodically 
revoked or restricted consents ever since. In respect of the Prevention of 
Corruption Act, 1988, 4 States (Haryana, Nagaland, Mizoram & Sikkim) 
have not given their consent. Infact, Sikkim has withdrawn its conseqt in 
its entirely. The State Governments of Andhra Pradesh, Assam, Himac)mf 
Pradesh, Madhya Pradesh, Mizoram, Punjab, Uttar Pradesh and West 
Bengal have given conditional consents. 

1.15 The Ministry further stated that these conditional consents would 
not have created any problem if they were to exclude only the. State 
Government employees .. But most of them exclude private persons. Since a 
large number of cases of Fraud etc. involve private persons also besides 
Central Government employees, the CBI is not able to take up important 
cases in these States. Requests have to be made for consents in individual 
cases which is not only time consuming and cumbersome but also leads to 
the fact that secrecy of operations is not possible. 

1.1"; Such issues of difference of perceptions have been arising quite 
often. Infact, a number of times, it has happened in cases of Manipur. 
Nagaland, Arunachal Pradesh and Sikkim, when cases have been refe!"rt:G 
to the CBI by the State Governments themsdves and subsequently 
consents have been withdrawn. A list of cases where consent of CBI 
investigation has been withdrawn by State Governments is given in 
Annexure II. The Ministry has stated that these instances are only some 
examples of the difficulties faced by CBI due to the arbitrary exercise of 
powers of consent by the State Governments. 

1.17 Asked during evidence to elaborate as to why the States withdrew 
consent or gave conditional consents, Secretary of the Department in his 
reply stated: 

.. . . . . .. earlier, when. the country was ruled by one Party in most of 
the States, there. has not been much difficulty in the Delhi Police 
Establishment Act, under which the CBI is functioning for getting the 
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consent of the State Governments to investigate into some of these 
cases. Subsequently, with different political parties coming to power 
in various State Governments, there have been reservations on the 
part of the State Governments, even in cases of Central Government 
servants as far as crimes related to them are concerned. But it has its 
implications on investigation, when certain public and private indi-
viduals in the States are also involved. They had reservations there, 
as far as CBI taking up investigations in such cases are concerned. 
Some of them felt that it is not proper to give a blank consent to 
investigate into all these cases, instead we will consider case by case. 
It is because some of them had second thoughts and when it was 
found that some people's--whom they do not want to be inves-
tigated-cases are being pursued and they told that we are withdraw-
ing the case even if relates to a public servant as has. happened in 
Nagaland. It was a case pertaining to an all-India Service Officer. 
They first gave the permission to investigate, but when the investiga· 
tion was at the advanced stage, they withdrew the sanction. We 
persuaded them. They restored it. And again they have withdrawn it 
for the third time. This is because of the legal position with regard to 
CBI. So, with the nebulous legal position, we are bale to have our 
jurisdiction only through the State Governments' coming there and 
giving their consents. And in the abseD~ of a consent, I am put to a 
great difficulty." 

D. Le8fl/ Charter Jbr em 

1.18 The Ministry in a note to the Committee stated that although it can 
be said that the jurisdiction of CBt is derived froid the provisions of the 
DSPE Act, the Criminal Pr~ Code and the Government orders in 
regard to the categories of cases that fall .. ithin its scope, there is no self 
contained legislative charter to which the Bureau as such can directly 
trace its authority and functions. As far as known India is the only 
federation in which the federal gofernme"nt has no agency of its own with 
inherent powers to investigate offences committed in the States. under the 
laws it enacts. In other countries with a federal ~~stem of government 
about which information is available there are Federal Police Agencies 
which have jurisdiction all over the country in respect of federal laws. In 
India, the CBI can act outside the Union Territories only with the consent 
of the State Governments. The question of enactment of a comprehensive 
Celltral Legislation to remove the deficiency of a central investigative 
agency with a self-sufficient statutory charter of duties and functions. is 
therefore being examined. 
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1.19 In this context the Extimates Committee of the 4th Lok Sabha 
which reviewed the functioning of the CBI in its 78th Report had 
recommended as follows:-

"If a State Government does not consent to the jurisdiction of the 
CBI over that state in respect of any offence. the CBI will not be 
able to investigate cases even against Central Govern~ent servants or 
cases relating to Central Acts within the territorial limits of that 
State. Moreover the CBI's non-investigation divisions like Crime 
Records. Statistics Research and Policy Divisions. depend for the 
exercise of their functions upon the assistance extended by the State 
Police. There being no legal basis for these divisions. such assistaQ~e 
has been forthcoming on an informal basis and is dependent upon the 
goodwill of the Inspectors General of Police of the States. In the 
circumstances. the Committee feel that it is necessary to give a 
statutory basis to the CBI in order to place it on a sounder footing." 

1.20 In the report of a Committee set up under the Chairmanship of 
Cabinet Secretary to review the role. functions and working of CBI. it has 
been stated that though the CBI was established by an executive order of 
the (::entral Government with 6 divisions (now 8 divisions). the Delhi 
sptcfai-P~lice Establishment Act. 1946. continues to provide statutory 
authority for the investigation of offences by the DSPE. which is one of 
the divisions of the CBI. Other divisions of the CBI do not have powers of 
investigation and for discharging their functions they depend upon the 
assistance extended by the State Police. 

1.21 It has further been stated in the Cabinet Committee report that due 
to various reasons, the legislation to give a statutory basis to CBI could not 
be undertaken all these years. The extension of its jurisdiction to the States 
therefore continues to be dependent on the consent of the State Govern-
ment concerned. Extension of CBI's jurisdiction to the States under the 
DSPE Act with the consent of the States has been held valid by the 
Supreme Court. However, if a State Government withdraws consent to the 
extension of the jurisdiction to the CBI at any time CBI cannot operate in 
that State on such withdrawal. Instances of sw::h nature have taken place 
during the last ten years. As a result, in these States. CBI could not take 
up investigation of cases even against Central Government servants. 
without obtaining specific Consent of the State Government for each case. 
which was a time consuming affairs: These State Government have 
accorded revised consent for the extension of the jurisdiction of CBI to the 
States, but restricted its operation only to investigation uf cases of bribery 
and corruption involving either Central Government servants or officers 
belonging to Public Sector Undertakings under the Central Govern-
ment land offences under certain Central Laws. On the other hand 
where the jurisdiction of the CBI is extended to a 
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State by general consent of the State Government. even State 
Government employees are legally subject to jurisdiction af the CBI 
and CBI can investigate cases against them, if they are involved 
alongwith some Central Government employees in a case. Now in 
such States, CBI in expressly barred from investigatmg any case 
against State Government employees, even if they are considered in a 
case alongwith Central Government employees. unles. .. specific con-
sent of the State Govt. for the investigation of that case is obtained. 

1.22 The above Committee, therefore had inter-alia recommended 
that:-

(1) The constitution should be amended by: 

(a) Insertion of entry No. 8-A in List I-Union List 7th Sch.:duled to 
enable the t'arliamentto enact a law to set up a Polin: Ag~"cy 
known as Central Bureau of InveMigation. 

(b) deletion in the words "and Investigation" in entry !5 of List J Co· 

the 7th Schedule. 

(c) amendment of entry No. 80~ ,of List I of the 7th Schedule to 
provide for extension of CBI to any State without the consent of 
the Government of that. State; and 

(d) amendment of entry No. 2 in List II-State List of the 7th 
Schedule by addition of the words "suhject to the provisions of 
entry No. 8-A of List I"" 

(2) Enactment of a new law laying down the organisational structure of 
the CBI. functions to be discharged by it. types of offence!> which it 
can investigate and providing for conferrment of powers of Police 
down in Criminal Procedure Code. 1973. on the memt'ers of the 
CBI. 

1.23 Asked as to why such a statute had not been enacted. the Ministry 
stated that such an enactment of comprehensive Central legislation was 
under consideration by the Government. Regarding the lalest position of 
the aforesaid enactment it has been· stated that a draft constitution 
amendment bill and a draft CBI bill alol'lgwith explanatl'ry note have been 
prepared. The bill was sent to Ministry of Home Affairs on 12.h.90 and is 
pending with that Ministry since then. 

1.24 Asked to explain the reason due to which the Bill haJ n('i :It.'en 
introduced in Parliament so far, the St'crctary of the Mini,av !>tated:-

...... We have nol 1,11\. .. 'n anv ~alll:tlOn (, 'r 1I1,rllducll1~ Il ,I,',,,lht: In 
this the question of Centre-State relation'-hip is involv~d .... rhi~ \\ill 
be a substantial in road into th... Stati.' power.·· 

11(.2 &oS-4 



8 

1.25 At the same time, however, Secretary reiterated that the need for a 
Federal legislation for giving a statutory basis to CBI and its functions 
continues to exist. In this regard he added: 

"Now we are approaching this problem in a very indirect way. The 
right thing is to have a Federal Police Investigation Bureau .... But for 
that the constitution is to be amended. We are yet to take a view on 
this." 

1.26 The Secretary further informed the Committee that "in 1987, the 
PM had approved, in principle, the proposal for establishing a statutory 
body for this purpose." 

1.27 Asked by the Committee to indicate the measures that could be 
taken to obviate the difficulties in the present arrangement the Secretary of 
the Department stated:-

.. At least if a Conference of Chief Ministers is held wherein a 
consensus can be arrived at to the extent that consent for Central 
employees and private persons should be given even if it is not 
possible to give such consent in respect of State Government 
employees. After that only legislation seems to be possible, otherwise 
there does not seem to appear any way out." 

Conclusions and Recommendations 

Conclusion 

1.28 The Committee note that Special Police Establishment (SPE) in due 
course, has evolved into the fulfledged anti-corruption department presently 
known as Central Bureau of Investigation (CBI). The Bureau as such came 
into existence in 1963 to deal with anti-corruption work and the Special 
Police Establishment in fact stands incorporated into this new body as one 
of its 8 divisions. Having no statutory basis and, therefore, no investigative 
power of its own, CBI has been utilising SPE which holds a legal status 
under Delhi Special Police Esablishment Act, 1946 as its main investigating 
arm. 

1.29 The Committee further note that there is a charter of duties which 
lists the functions expected to be perfomed of CBI. They, however, observe 
that over the years the CBI has been entrusted with more and "mOre cases of 
national and international importance along "ith cases relating to bribery 
and anti-corruption for which it was primarily set up. The Committee have 
been informed that the basic thrust of the eBI nevertheless remains on 
detection and investigation of offences relating to bribery and corruption 
committed by Central Goverriment/Public Sector Undertaking employees. 

1.30 The Comniittee are also informed that the fUT-ICtions, responsibilities 
and powers of C.B.I. have not been given any legal form even though 
efforts have been made, during the past several year to do so. Thus 
the prime investigating agency of the country has been fune tioning 
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for the last three decades without any articulated legal charter derIDing the 
purpose of its creation. The Committee feel that ill the absence of such a 
charter and without a clear cut policy clarifying the framework withill 
which the C.B.I is expected to function, there would be occasions when the 
C.B.I. would not be ahle to stave off allegations about the professiou1 
conduct of the organisation as also its being misused. In this coatnt tile 
Committee are constrained to c:ondude that th:! motO adopted by C.B.I. 
even tbough 10fty in nature, is unlikely to effectively Ierft the ....... 
unless it is legally dermed. 

Recommendation 

1.31 The Committee, strongly urge the Government to lay down a dear 
cut policy stating the purpose for wbicb C.B.I. is apected to function ad 
to bring forward a legislation defining its charter. 

Conclusion 

1.32 The Committee are informed that emntion of the CBl's jurisdic:ticMI 
to States under the DSPE Act, with the consent of the States bas been MId 
valid by the Supreme Court. However, if a State Government withdraws 
consent to the extention of jurisdiction of CBI at any point of time, the CBI 
is helpless. Tbey are also informed that India is the only federation in wbida 
the Union Government bas no agency of its own with inherent powen to 
iIIvestigate offences committed ill the' States under the laws enacted by the 
Union. Consequently, CBI is unable to investigate cases even apinst 
Central Government Servants or cases relating to Central Acts within the 
territorial· limits of a State. 

1.33 The Committee are further informed that the existing legal arrange-
ment for iIIvestigation of cases includillg those relating to corruptioll r.Ding 
outside the Union Territories was not working satisfactorily. The COIDIIIittee 
are ccnstrained to learn that this is due to either States not giviDg geaeraI 
consent for ilfvestigation of cases within its jurisdiction or withdrawing the 
consent at a subseq~ent stage, fully or partially by giving only conditional 
consents. It is obvious to the Committee that this scenario of Unidn-State 
relations could not have been envisaged while enacting DSPE Act. They 
further observe that with political mosaic of the country undergoing a 
change, the States are no longer willing to give unqualified support to CBI. 
This becomes. evident from noting the details or variou.o; cases fumisbed to 
the Committee by C.B.I. (See.Annexure A). However, the Committee are (If 
the firm belier that this State or affairs does not augur well for tile 
administrative health or the country and the nature or its governance. 1'l1li 
is cl~ly demonstrated by the example in which consent to start investip-
tion against a Central Government officer has been given and tbea 
withdrawn thrice. 
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I n tal', "piuinn ~f the Committee there is an urgent need for giving CBI a 
~ ,. tI charter in such a manner as wiD obviate these problems of jurisdk-
t.ctn. 

1.~4 lit this cootext the Committee have been informed that consequent to 
the recommendation of its predecessor Committee (4th Lok Sabha 78th 
Report) and .ltat or the Committee set up by Go\'ernment under the 
Chairmanship of Cabinet Secretary a draft CBI Bill i.~ pending with the 
Ministry of Home Affairs since June, 1990 along with a draft Constitutional 
Amendment Bill to accord a statutory basis to the CBI for the consideration 
of Parliament. However since these two legislation~ impinge upon States' 
powers the matter bas not been proceeded with 8S it comes within the web 
0( Centre-State Relations. This would mean that a legal status for CBI can 
materialise only when a general consensus on the question is arrived at. The 
CJmmittee were apprised that in order to arrive at a consensus it would be 
e"pedient to convene a Conference or Chief Ministers. 
Recommendations 

1.35 The Committee are of the firm view that unless the CBI is given a 
statutory status and well defined legal powers to investigate the cases which 
haw ramifications within the States, its effectiveness will decline substan-
tSaUy and steeply. They. therefore, desire that the question of amending the 
constitution for ~ this purpose be discussed with the States without any 
further dela)' and all out efforts should be made to arrive at a consensus in 
the matter without compromising the effectiveness of CBI as a federal 
hvestigative agency. 



CHAPl'ER II 

A. NodoJ Agency 

2.1 At present CBI is organised into following eight Divisions: 
(i) Investigation and Anti-Corruption Division. 

(Delhi Special Police Establishment) 
(a) General offence wing 
(b) Economic offence wing 

(ii) Technical Division 
(iii) Crime Records Division 
(iv) Interpol Division 
(\') Central Forensic Science Laboratory 

(vi) C".entral Finger Print Bureau, Calcutta 
(vii) Legal Division 

(viii) Policy and Organisation Division. 
However, out of these Coordination and Crime Records Division, 

Central Forensic Science Laboratory (CFSL) and Central Finger Print 
Bureau Calcutta, are under the Ministry of Home Affairs. 

2.2 The Ministry of Personnel is responsible for the overall supervision 
of the work of CBI and formulation of policy of the Government thereto. 
Administrative matters relating to the CBI are also attended to by this 
Ministry. Budgetary provision for the expenses of the CBI is made in the 
budget of the Ministry of Personnel. The Ministry also provides channel of 
communication in some matters between CBI and the State Governments 
for launching prosecution in CBI cases in which the State Governments are 
the competent authority to give such consent, in the engagement of Special 
Counsels in CBI cases, in filing appeals and revision petitions against the 
judgements of Lower Courts of CBI cases and in getting the consent of the 
State Governments for extending the jurisdiction and powers of the SPE 
under the DSPE Act, 1946, to investigate specific offence~ under the 
various Central/State Acts. 

2.3 Giving the background of its association with Ministry of Home 
Affairs, the Ministry in a note furnished to the Committee stated that after 
enactment of the DSPE Act, 1946, functions of the SPE were enlarged to 
cover all departments of Government of India and superitendence over it 
was transferred to the Home Department. When the Administrative Vigilance 

11 
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Divisions was set up in the Ministry of Home Affairs for strengthening the 
vigilance set up as well as for over-seeing the vigilance work of other 
Ministries, functions relating 'to investigation of corruption cases and aJ.1ied 
matters of the SPE were placed under the administrative Vigilance 
Division of the Ministry of Home Affairs. When the Central Bureau of 
Investigation was set up in 1963, the functions to be performed by the CBI 
were considerably enlarged. Crime Records and Statistics Division and 
Research Division were placed under another Division of the MHA. Later 
Central Forensic Science Laboratory was set up as a part of the CBI and 
the control of the Central Finger Print Bureau, Calcutta was also 
transferred to the CDI. All these Divisions of the CBI, not connected with 
anti-corruption work, were placed under the control of another Division of 
the MHA. Department of Personnel and Administrative Reforms was 
carved out of the Ministry of Home Affairs in June 1970 and all subjects, 
including "Vigilance and discipline", connected with service matters were 
transferred to the newly created Department. The Department accordingly 
became the apex body of the Centre concerned with framing of Policy 
regarding vigilance and anti-corruption matters in public services. There-
fore, all the vigilance organisations namely, Central Vigilance Commission, 
those divisions of CBI responsible for vigilance and anti-corruption 
activities and also the Union Public Service Commission, which advises the 
Government in vigilance cases against Central Government officers were 
administratively placed under the Department. The Delhi Special Police 
Establishment Division of the CBI being responsible for collection of 
intelligence and investigation of cases of corruption against public servants 
was placed under the Department of Personnel and Administrative 
Reforms on functional considerations. The other four divisions namely, 
Legal Division, Policy Division, Technical Division and Administration 
Division _ provide necessary technical and administrative service for the 
smooth and effective functioning of the DSPE Division. Consequently 
these four divisions were also placed under the administrative control of 
the Department of Personnel and Administrative Reforms. 

2.4 On the other hand the remaining three divisions namely, Coordina-
tion Division, Central Forensic Science Laboratory, New Delhi and 
Central Finger Print Bureau, Calcutta are responsible for coordination 
between various state Police Forces and rendering assistance to States in 
dealing with matters having inter-state or international remifications in the 
matter of detection an<l investigation of crimes. Therefore for functional 
consideration!!. these divisions were kept under the administrative control of 
the Ministry of Home Affairs (proper). 
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2.5 When asked as to whether the present arrangement in which five 
wings of CDI were under Ministry of Personnel and Training and three 
wings were under Ministry of Home Affairs did not lead to functional 
problems. The Secretary, Ministry of Personnel and Training stated:-

"The major portion administratively of the CBI is under the Ministry 
of Personnel and Administrative Reforms. Major divisions of the CDI 
also directly report to us. There are some smaller functions which are 
essentiaUy the concern of the Ministry of Home Affairs." 

2.6 The Secretary informed the Committee that the Finger Print Bureau 
has now become independent. He further added:-

These essential areas of w~rk are concerned with the functioning or 
coordination with the State Police and their functioning. These are 
also matters of greater importance to the Delhi Police which is also 
under the Central Government and coordinated by the Ministry of 
Home Affairs. Therefore, they are being reported to or looked after 
by them. But even in regard to the Interpol, for instance, the budget 
provisions are made by the Department of Personnel. I do not think 
that there is any great difficulty if everything is under the Department 
of Personnel. It cannot be the other way round because the Ministry 
of Personnel is concerned with the function of vigilance in the Central 
Government and the CBI is the executive wing of the Government in 
fulfilling this function. Therefore, they have to responsible for this 
function and its fulfilment to the Ministry of Personnel. The other 
point you might have asked is as to whether or not this could be 
under a third body or the Cabinet Secretariat or some other 
organisation. So far as the Cabinet Secretariat is concerned, il has 
coordination with various Ministries. They carlnot take up any 
functional responsibility of any work in the Central Government and 
if the CBI is to be under the Cabinet Secretariat, then the function of 
vigilance will also have to be under the Cabinet Secretariat and the 
Cabinet Secretariat will then be burdened with day-to-day work of a 
nature which is not expected under the concept of work in the 
Government. Therefore, it has to be under one Ministry and the right 
Ministry is the Ministry of Personnel." 

2.7 In this context the representative of Ministry of Home Affairs 
expressed his views as under: 

"As part of the Ministry of Home Affairs, we share this concern of 
yours with the duality of functions that is not that much satiMactory. 
The cadre of CBI largely consists of officers e'ngaged in the act of 
investigation. They have to be officers by training and orientation in 
the act of investigation who are largely police officers. The cadre of 
police officers is controlled by the Ministry of Home Affairs and 
therefore, it is we who have been consulted ;n making the officers 
available to the CBI on deputation. Therefore, the body of the main 
personnel of CBI are officers drawn from the cadre controlled by the 
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Ministry of Home Affairs .(MHA) for the purpose of investigation. 
This is one aspect which need to be kept in mind. The Second aspect 
is that, in the corpus of crimes, there is an element of crime 
connected. with regulations. But the activities of the CBI are quite far 
beyond:: rarely vigilance related investigations. They go into investi-
gations which are complicated crimes, which are inter-State problems, 
trans-national problems, etc. That is why CBI was created at a 
national level. Since the Ministry of Home Affairs is connected with 
the maintenance of law and order in the State, the MHA comes into 
the picture as far as crime which have a State focus, which have an 
inter-state focus or crimes which have a trans-national focus are 
concerned. So I would say that the question which should be tfte 
nodal agency that should deal with the CBI is something which the 
Committee may go into further in the light of what I have stated." 

2.8 On being questioned further the representative of the Ministry of 
Home concurred with the views of the Committee that the present dual 
control of CBI was not most satisfactory way of functioning. 

B. National Police Agency 

2.9 The CBI(SPE) is now authorised to investigate offences under 191 
different' sections of the IPC and 55 Ceritral Acts. 

2.10 Asked as to whether the present organisational set up of CBI is 
adequate to cope with the work load, Ministry has stated that while there 
is sufficient emphasis on the anti-corruption aspect of the work, the need 
of the Central Government to have a police Investigation Agency of its 
own to investigate offences of national importance affet;ting the unity and 
integrity of the nation and to protect the interests of the Government and 
its properties has been felt for a long time. 

With the increasing demands on the CBI for investigation of offences 
affecting security and integrity of the country, which of late have shown an 
increasing trend, offences of national importances, offences which the 
Central Government would like a National Police Agency to handle, it was 
felt that the organisation, as it exists today, is ill-equipped in terms of 
manpower as well as other resources to dis<;harge these responsibilities 
which are mounting every day. 

2.11 Asked to comment whether there is a need to have two separate 
bodies, one dealing purely with anti-corruption work and another with 
investigation of special ~ate, inter-state, network . and trans-nation, 
national crimes, the Secretary during evidence stated:-

"These days the anti-corruption work is also highly specialised 
because the types of 'offence which lead to corruption require special 
assistance. I don't know whether you will call it a police function or· 
not but it has become a specialised area of work. That is why even 
within the States they have their own vigilance and anti-corruption 



15 

wing. They have anti-crime police and they have also got vigilance 
police. That apart, I am on a general point that is whe~er there 
should be one organisation or something more. I would like to say 
that the CBI, as it is constituted means only" for anti-corruption work 
bec:ause of its credibility which it has earned, other work has also 
come to be attached to it. If you want to create another organisation, 
it may be a good thing to do but will help more effectively in taking 
up an anti-corruption work? In my view, it has received some set-
back because the sensational crimes of various nature which are 
handed over to CBI from time to time though they are very small in 
number compared to total number of cases registered, take very large 
number of officers at a particular point of time because these are 
bigbly publicity oriented and people want their quicker disposal. So, 
they have to put a large number of people on investigation of these 
crimes. This certainly has its impact on their main function of anti-
corruption work. Therefore; if some other organisation will be in a 
positio.n to take over this work, it will be a good thing but at the 
same time, I would like to caution that it is not very easy to create 
another body like this overnight or even over a period of time 
because this is an area, where even conventional crimes like murder 
and so on, are also taking place because of the special background 
and circumstances. The state Goveinments may not like a central 
body which is also specialised in the same field as their own bodies. 
Whether to have central body specialising in these crimes under the 
present constitution or to set up an organisation solely d~voted to 
that is a matter whiCh is to be examined." 

C. Interpol Wing 

2.12 India joined the International Criminal Police Commission in 1938. 
In 1956 its name was changed to International Criminal Police Organisa-
tion-Interpool. In March, 1949 Director, Intelligence Bureau was 
appointed India's representative on Interpol, but when the Central Bureau 
of Investigation was set up by Ministry of Home Affairs Resolution No. 41 
31161-T," dated 1st April, 1963, it was assigned the duties relating to the 
participation in the work of the ICPO-Interpol and the National Central 
Bureau. It was however, only after the 90vemment of India nominated 
the Director, Central Bureau of Investigation, as the permanent represen-
tative in October, 1966 that the work.relating to the Interpol was actually 
transferred to the Central Bureau of Investigation. No staff was, however 
sanctioned for this purpose. In order to participate in the activities of the 
ICPQ,.Interpol, each country sets up a Central Policy Agency, which is 
referred to as National Central Bureau (NCB). 

2.13 INTERPOL W'mg of the CBI is designated as "the 'NATIONAL 
CENTRAL BUREAU' for India. This wing is the apex body in India to 

'\'16'1 LS-.s 
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deal with all matters relating to international police cooperation among the 
154 member countries of INTERPOL. Briefly, the functions of the 
INTERPOL Wing are:-

1. Oollection, collation and dissemination of intelligence on interna-
tional crimes and criminals. 

2. Collection, collation and dissemination of intelligence on narcotic 
matters and drug related offence!> including study of latest trends, 
modus operandi, implementation of drug laws etc. 

3. Providing assistance in requests. for investigation received from 
foreign INTERPOLS as well as Indian law enforcement agencies. 

4. Providing information on national and foreign pena and procedural 
laws, extradition treaties on mutual assistance in criminal matters, 
emerging trends in legislation in foreign countries and changing 
trends in modus operandi of international criminals received from 
foreign INTERPOLS as well as Indian law enforcement agencies. 

5. Arranging for Regional INTERPOL conferences on ordinary law 
crimes, preparation of exhaustive notes for various Indian delegations 
attending INTERPOL conferences abroad and liaison with visiting 
foreign INTERPOL officers. 

2.14 Asked to indicated the extent to which work of C.B.1. had 
increased after the transfer of work of Interpol, Ministry has st~ted that 
the work load in the Interpol Wing has gone up tremendously.' When the 
Interpol Wing started in India the total membership of the Interpol· was 78 
and today it is 150 member countries. The figures for the 'years starting 
from 1967 to 1989 are given below and show the receipt and despatch of 
papers I documents with the Interpol Wing. 

Year 

1967-71 

1972-76 

1977-81 

1982-86 

1987-89 

Receipt 
Tomi 

21,195 

44,076 

52,061 

62,130 

33,982 

Despatch 
Tomi 

41,180 

83,661 

48,514 

45,855 

34,472 

2.15 The InterpOl Wing also helps in completing investigation of 
complicated cases. The work of the investigation involves correspOndence 
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with Indian agencies and foreign agencies. Some queries are raised and 
replied to. Given below is a chart showing the increase of work 
connected with part investigation in the Interpol Wing. 

Year Total Number· 

..:. 1967-71 204 
1972-76 204 
19TI-81 370 
1982-86 949 
1987-89 659 

2.16 Apart from routine work Interpol staff has to receive, see off 
and also to extend normal courtesies to foreign delegations visiting 
India through the Interpol net. The Interpol Wing has also to make 
proposals for various delegations going for Interpol Conferences, send 
them to the Ministry of Home Affairs and also make arrangements for 
their stay abroad. In the year 1989, 11 Conferences were held by the 
Interpol, whereas in the year 1967 the figure was only 1. In the year 
1988 the total n~mber of Interpol Conferences held was 17. 

A recent amendment (April, 1990) made in the Cr. PC by way of 
Section 166A has put further pressure on the resources of Interpol 
Wing. According to this notification, the Interpol Wing has been desig-
nated the nodal agency to pass on cases of investigation outside India. 
This involves close scrutiny of case papers and if there are any short-
cOmings they are pointed out and rectified leading additional corres-
pondence. No extra staff has been given to the Interpol Wing for this 
work. 

2.17 On the proposal for augmentation of staff Ministry has stated 
that there is ~ a need for increasing staff of Interpol Wing in view of 
the tremendous increase in its work. In view of the already existing 
pressure in the Interpol Wing, the present complement of staff is 
incapable of dealing with additional work load in an efficient manner. 

2.18 In this regard the Committee set up under the Chairmanship of 
Cabinet Secretary to look inio the functioning of CBI, inter-alia, stated 
as follows: 

"During 1985, 204 requests for assistance in investigations were 
. received from various countries. A~ present Interpol Wing do not 
. engage themselves in investigation, as they only. get it done 
through the State Investigating Agencies, because of inadequate 
manpower and also because of the restrictions on the CBI to 
undertake investigation of every type of offence in the States. The 
delay and complaints emanating from the various countries refer-
ring cases to CBI as National Central Bureau of India for investi-
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gation demand immediate estabIisbment of an Investigation Ceo in 
the Interpol Wing in CDI." 

A formal proposal for expansion of the Interpol Wing has been sent to 
Ministry of Home Affairs. 

2.19 Asked to indicate the steps taken or proposed to be taken by 
Ministry of Home Affairs to strength the Interpol Wing, the representative 
of the Ministry during his evidence stated:-

" .... , the CDI has sent a proposal for creation of an investigation ceO 
based on the recommendations of the Secretaries Committee which 
went into the question in 1985. In the year 1987, they give their 
recommendation. Accordingly this proposal was received and has 
already been carried at the level' of Home Minister. Now, we are 
preparing the note for CCPA clearance. This is one of the first 
requirements of the INTERPOL wing. Then the staff have to be 
specially trained to handle some particular types of crimes. There are 
references of various categories of crimes there are references of 
regular crimes, 'there are references about drug trafficking and there 
are references about countedeiting of currencies. So, the investigating 
staff have to be specially trained to handle these types of crimes, if 
Interpol ha. to act independently." 

2.20 In a subsequent note Ministry has stated that for the present, the 
Government has been requested to sanction the following staff for the 
Investigation cell of Interpol: . 

Dy.SP 3 
Inspector 6 
A. S. I. 1 
Constable 7 
Crime Asstt. 1 
U.D.C. 1 
L. D. C. 1 
Steno. Gd. D. 1 

21 

2.21 However, a further review has been conducted and a fresh proposal 
for further expansion of Interpol shall be submitted by the CDI to the 
Govt. soon. The proposal was sent to Ministry of Home Affairs (MIlA) by 
the CDI on 4.4.90. The M.H.A. has now asked for certain clarifications 
which are being given. 

2.22 Asked by the Committee to indicate the immediate requirements to 
streamline the functioning of INTERPOL the Ministry in a subsequent 
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note stated that (i) The Interpol Wing should be directly linked with 
Interpol Hqs. The Interpol Hqs. has recommended to every Interpol 
country to acquire an on-line computer. Acquisition of this system will 
enable Interpol Delhi to be in constant touch with the Interpol Hqs. with 
updated information on fingertips. Purchase of this equipment will, 
tentatively cost Rs. 3 lakhs. This will require the approval of Government 
of India for release of foreign exchange. 

(ii) In keeping with international standards, Interpol should be housed in 
a separate building. 

(iii) Procurement of a 'Crypto AG' Fax machine has been recommended 
by Interpol Secretary-General. This fax machine is insulated against 
interceptions and has already been acquired by many INTERPOL Wings. 
Its approximate cost would be Rs. 5 lakhs. 

(iv) A separate cell headed by an Assistant Director needs to be created 
in the Interpol Wing to collect information on national and foreign penal 
and procedural laws, extradition treaties etc. This cell could also deal with 
the subject of mutual assistance in criminal matters among Commonwealth 
countries. In fact the Commonwealth Secretariat organises triennial con-
ferences of the Law Ministers of Commonwealth countries where this item 
is invariably on the agenda. A representative of the CBI invariably attends 
these conferences as a delegate but there is no unit at present to service 
this aspect of work. 

(v) Interpol, Lyons runs training programmes for officers working in the 
Interpol Wings of member countries. However, the Government has not so 
far agreed to CBI proposals to send officers of the rank of Dy. Sp. / 
Inspectors or below to attend such training programmes with the result 
that the lower functionaries of the CBIIInterpol Wing have little on the 
ground familiarity on the functioning and requirements of the Interpol. 

D. Central Forensic Science Laboratory 

2.23 The Central Forensic Science Laboratory caters to the requirements 
of the CBI as well as the Delhi Police. It also renders assistance to the 
various investigating agencies in the country wherever such assistance is 
sought. The administrative control of this Laboratory is, however, with the 
Central Bureau of Investigation. The Laboratory is also available for 
reference and tests as well as for the training of Police personnel of Delhi 
and Himachal Pradesh and other neighbouring states not having these 
facilities. 

2.24 Asked as to whether the Central Forensic Science Laboratory was 
equipped to cater to the requirements of CBI, Delhi Police and other 
investigating agencies in the country, Ministry of Personnel stated that the 
Central Forensic Science Laboratory is well equipped with the sophisti-
cated equipments and is rendering assistance to CBI, Delhi Police and 
other investigating agencies in the country. However, there is shortage of 
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staff in CFSL and as such the laboratory is not able to dispose of all the 
cases within the stipulated time of 90 days. 

2.25 Asked to indicate the extent of staff shortage in CFSL, Ministry has 
informed the Committee that one post each of Senior Scientific Officer, 
Grade-I, Sr. Scientific Officer, Grade-II, Sr. Scientific Assistant, Scientific 
Assistant, Laboratory Asstt. and Laboratory attendant were vacant. The 
Ministry further stated that the following proposal for augmentation of 
staff in Documents Division, Chemistry Division and Ballistics Division in 
CFSL, are under the consideration of Government. 

Division of CFSL 

1. Documents Division 
(Proposal sent in 1987) 

2. Ballistics Division 
(Proposal sent in 1987) 

3. Chemistry Division 
(Proposal sent in 1986) 

Additional 
Staff 

asked for 

12 

6 

9 

Of the above, the proposal relating to the Ballistics Division has been 
sanctioned by the Ministry of Home Affairs. The remaining two proposals 
are still pending with them. 

2.26 A representative of the Home Ministry further added: 

.... The Chemistry Division asked for nine additional posts which need 
sanction of Rs. 2.50 lakhs and for the Documents Division, 12 
additional posts involving an expenditure of Rs. 5.35 lakhs have to be 
sanctioned and they have been processed in the Ministry ..... Out of 
these one has already been sanctioned." 

E. Ccoordination with State Police 

2.27 The power and jurisdiction of SPE for investigation of offences is 
concurrent with those of State Police officers. The role of SPE is mainly to 
supplement the efforts of State Police in combating certain forms of crime. 
To avoid duplication of efforts, an administrative arrangement has baeen 
arrived at between the Central Govt. and the State Governments about the 
types of cases to be taken up for investigation by the SPE. In so far as the 
cases involving public set"Vants are concerned, the arrangement is that-

(a) Cases which substantially and essentially concern Central Govt. 
employees or its affairs, even though involving certain State 
Govt. employees, shall be taken up by the SPE; 
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(b) Case which substantially and essentially involve Sta~e Go.vt. 
employees or affairs relating to State Govt. even though IDvolvlDg 
certain Central Govt. employees, shall be taken up by the State 
Police· 

(c) The SPE is also authorised to take up case against the employees 
of statutory bodies or Public Sector Undertakings set up and 
financed by the Govt. of India. 

In order to secure cooperation between SPE and the Ministries I 
Departments of the Central Govt. separate directives' had been issued by 
the various Ministries. However, in pursuance of the recommendations of 
the Committee on Prevention of Corruption (Santhanam Committee) a 
consolidated directive, known as 'Single directive' was issued by the 
Ministry of Home Affairs first in 1968. A revised and up-to-date version of 
the directive was issued by the Department of Personnel and Administra-
tive Reforms in September, 1975. This has been further amended in 
August, 1985. 

2.28 In a subsequent note, Ministry has stated that while this i!> the 
general arrangement, it is not possible for the Delhi Special Police 
Establishment Division to take up all cases falling under categories (a) to 
(c) above because of the paucity of staff and the necessity of its 
concentrating on cases involving bribery and corruption. It is therefore, a 
matter of discretion whether the State Police or the Delhi Special Police 
Establishment Division should investigate a particular offence even though 
it may have been notified under section 3 of the Delhi Special Police 
Establishment Act, 1946. Ordinary cases of theft, misappropriation, 
cheating etc., even if committed by Central Government employees have, 
therefore, to be dealt with by the State Police whenever I the hands of the 
Delhi Special Police Establishment Division are full with other important 
cases. 

2.29 Asked to elaborate further on the present administrative arrange-
ment with the State, Director CBI stated:-

"There was a letter written by the Director, CBI to the DGs. of 
States saying how this can be worked out. The cases relating to State 
Government employees, State organisations, etc. can be investigated 
by the State investigating agencies and the cases having inter-State 
remification or international remification or cas~s relating tn the 
~curity of the State can be investigated by CEl . " 

2.30 Asked as to whether such an arrangement was acceptable to all the 
State Governments, the Director replied:-

"Yes, A letter w·as written to all the D.G.Ps. of the States and they 
have accepted it." 
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2.31 When asked if it was possible to give some kind of statutory basis 
to this administrative arrangement, Secretary of the Ministry said during 
evidence that they would examine the possibility. 

Another representative of the Ministry added:-
"What is contained in this letter has been incorporated in the CBI 
Crime Manual. If we want to give it a more formal status, we will 
request the State police organisation to incorporate in their State 
Police Manuals what is contained in this letter." 

2.32 Elaborating further, Director CBI stated:-
"Basically, the investigation by the CBI into the States' matters is 
dependent on their consent being given. So, in formal arrangement~ 
some of them may agree, some may not agree, some may give 
conditional consent. They want to put on more formal basis this 
administrative understanding that has been reached so far .... Unless 
the Constitution is amended and the CBI is given police powers, 
there is no statutory basis for saying that certain crimes will be 
investigated by CBI: The only thing is this field is open for both the 
States and the Centre. The administrative arrangement is that both 
will not go and enter into the same field. This is only the broad 
adlTjinistrative working arrangement. That is what is possible at the 
present moment. 

2.33 Speaking on the coordination between State Police and CBI in 
dealing with cases having national/international ramifications, Secretary 
Ministry of Personnel stated during evidence as under:-

"In the case of Interpol I would like to say that the crimes which are 
international crimes which have ramification· in our country, investiga-
tion may have to be done at the various State levels .... The function 
of CBI is to coordinate between the State Governments, quickly 
collect the data and pass it on to the other country which has asked 
for our help. Some countries have a federal police and they have 
their own investigative agencies. They are able to collect the data 
quickly ...... We have no federal police and the work has to be done 
through state police so, it has its own limitations. These deficiencies 
are there and are being commented upoIi and rightly so .... " 

F. InteUigence Set-up 

2.34 The Special Unit of the CBI, which collects intelligence relating to 
corrupt practices in various Departments/Public Sector Undertakings and 
also of the activities of undesirable contactmen, is located in Delhi under 
the charge of a Dy. Inspr. <Jenl. of Police. Since the offices of important 
Departments/Public Sector Undertakings of Gove~ent of India are 
located in Calcutta. Bombay and Madras and the CBI is expected to playa 
wider role in inves~igation of economic and commercial crimes as well as 
crimes committed by professional criminals, three more branches of Special 
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Unit have been established at Bombay, Madras and Calcutta, in view of 
the recommendations of a committee headed by the Cabinet Secretary in 
1985. 

2.35 The sanctioned and actual strength in newly created units at 
Calcutta and Madras and in Women Cell as given by the Ministry is 
reproduced below:-

51. Designation 
No. of the Post 

(1) (2) 

1. DIG 

2. S.P. 

3. Dy. S.P. 

4. Inspector 

5. Sub-Inspector 

6. A.S.1. 

7. Head Const. 

8. Constable I 
Const. Drivers 

9. Public Prosecutor 

10. Office Supdt. 

II. Head Clerk 

12. V.D.C. 

13. L.D.C. 

14. Steno. Gr. 'C' 

IS. Steno. Gr. 'D' 

16. Daftry 

17.· Safaiwala 

18. Peon 

19. Jr. Gest. Opr. 

20. Jr. Hindi Trans. 

Delhi Bombay Calcutta Madras Women Cell 
S.S A.S. S.S. A.S. S.S. A.S. 5.5. A.S. S.S. A.S. 
Sanctioned Ac ·tual 

Strength Strength 

(3) (4) (5) (6) (7) (8) (9) (10) (11) (12) 

2 2 
12 7 

10 10 

14 4 

7 7 
19 19 

44 41 

7 7 

6 6 

3 

3 

3 

3 

6 

2 

6 

16 13 

2 

2 

2 

2 

2 

3 

3 

3 

3 

6 

16 

2 

2 

2 

2 

3 

1 

3 

3 
4 

3 
6 

II 17 

2 

2 

2 
2 

2 

1 

3 
1 

3 

8 

2 

2 

2 

1 

2 
4 

2 

2 

7 

3 

1 

2 

2.36 Ministry has stated that on account of large number of vacancies. 
the~al units at Bombay, Calcutta and Madras and Women Cell could 
not he made fully operational. However. all out efiorts were being' made 
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to carry on the work by optimum utilisation of available manpower in 
these 4 places. 

Ministry has further stated that bulk of these vacancies pertain to 
deputation quota. They could not be filled up due to unwillingness of State 
Officers to come on deputation. Following measures are being taken: 

(i) A proposal for making terms of deputation more attractive is 
under process. 

(ii) The CBI is pursuing the matter with the State Governments to 
get suitable nominations. 

2.37 Asked by the Committee during evidence whether the CBI had 
adequate staff to find its intelligence source, The Director, C.B.I. stated as 
under: 

"May I clarify that our intelligence collection is limited mainly to 
collection of intelligence on corruption matters. economic offences. 
We have special units located at Delhi, Bombay, Calcutta and 
Madras. They collect intelligence and conduct secret enquiries, 
mainly on the matters relating to corruption. That is our limited role 
of intelligence. We do not collect intelligence relating to security of 
the State or natio~al security". 

2.38 Asked further whether CBI was satisfied with the exchange of 
collection. collation and dessemination of intelligence especially in its work 
related to narcotic, economic offences or with Interpol, the representative 
of the Ministry stated: 

"On other matters, apart from anti-corruption, we have narcotics 
intelligence. We have other specific crimes and economic offences 
investigation. On economic offences only special units collect intelli-
gence. The other field units do not collect intelligence. They are 
specifically barred from collecting intelligence because it can lead to 
malpractices. But the special units which are directly under the CBI 
Hqrs., collect intelligence on anti-corruption and to a limited extert 
on Narcotics. We do not collect any intelligence on terrorists crime." 

2.39 Regarding the coordination between CBI, State Police and other 
intelligence agencies on regular exchange of intelligence on the crim~s 
relating to Border Wing, Narcotics etc. The Director CBI stated:-

"There is cooperation between oursevles. There is exchange of 
information but I do not think we have established channel of 
intelligence sharing on narcotics. On terrorism, there is some 
exchange of information. For example, on Punjab terrorism, CBI 
periodically calls a meeting at Chandigarh where officers from Punjab 
Police, Haryana Police, Delhi Police, CBI and-IB take part and share 
the information." 
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G. Borthr Wing 

2.40 Due to the influx of. illegal migrants, criminals, terrorists and 
, smugglers across the Western Border of the country, Government' of India -

decided to set up a Cell in CBI for indepth investigation in respect of such 
persons apprehended by BSF within a defined belt along the Western 
Border. For this purpose Central Govt. notified certain offences under the 
Indian Penal Code and some other Special Acts under Section 3 of the 
Delhi Special Police Establishment Act, 1945. The consent of the State 
Govt. concerned viz. Punjab, Rajasthan and Gujarat were obtained 
whereafter the Central Govt. issued Notifications uls 5(1) rlw Sec. 6 of 
DSPE Act for investigation of such offences by CBI. Under the Scheme, 
CBI were to exercise jurisdiction over an area falling within the belt of 15 
KMs. in Punjab, 50 KMs. in Rajasthan and 80 KMs: in Gujarat running 
along the International border of India with Pakistan. 

2.41 Further clarifying the objectives for which Border Wing was set up, 
Director CBI during his evidence before the Committee stated:-

"Border Wing's basic objective is to investigate cases. It does not 
collect intelligence; nor does it perform any functions of I' watch-dog 
on the border. 

Whenever BSF apprehends any drug smusglers or arms smugglers 
or c.riminal, it is supposed to hand over' that person and the 
confiscated arms or drugs to the CBI to investigate the case further." 

2.42 Department has further stated that pursuant to instructions from 
the Government of India, CBI sent a proposal on 5.9.1985, for creation of 
943 posts with following set up in the Border Wing:-

(1) OffiJe of 1t. Director at Delhi; 
(2) Offices of DIG at Jallandhur (Punjab) and Jodhpur (Rajasthan); 

(3) Offices of S.P. at GlUdaspur, Amritsar and Ferozpur in Punjab; 
Sriganganagar and Barmer in Rajasthan and Bhuj in Gujarat; and 

(4) 20 Units each headed by a Dy. SP in Punjab; 8 in Rajasthan and 
2 in Gujarat. 

2.<~3lbe Government, bowever, sanctioned only 413 posts on 31.10.1985 
including one post of DIG; 2 of SP and 4 of Dy. SP. With these posts, it 
was decided to set up the office of DIG at Delhi; one Branch beaded by 
SP at Amritsar (with 10 Units under it) and 2nd Branch at Bibner (later 
shifted to Jodbpur) with 8 Units in Rajasthan and 2 in,Gujarat. Mean-
while the Government of Punjab withdrew its consent on 26.11.1985 with 
the result, the operation by qu in' Punjab remained in abeyance. 
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2.44 Explaining further the reasons for inadequate staff strength, 
Director CBI stated:-

"Originally 413 posts were sanctioned. Since Punjab did not come 
within our purview, that portion went to the normal CBI activity and 
the remaining portion of 202 posts were deployed in Gujarat and 
Rajasthan." 

2.45 Asked to explain as to why Punjab remained out of purview of the 
Border-wing, Director CBI replied: 

"I don't know, Sir." 

2.46 Givjng reasons for the withdrawal of consent by Punjab Govern-
ment, Ministry in a written note stated that the Government of Punjab had 
stated that the task can be performed equally competently by the State 
Police. Should the requirments of the situation so dictate, additional police 
force, personnel can be inducted into the border areas for expeqitious 

. investigation and follow up. According to State Government multiplicity of 
investigating agencies holding concurrent jurisdiction is anomalous and 
likely to result in confusion instead of achieving the desired objectives. 

Staff Suength in Border Wing (BW) 

2.47 Statement showing (1) the total posts sanctioned for BW~ (2) posts 
allocated to Punjab Sector, Headquarters CBI and Branches other than 
BW/SIC-IV; (3) posts originally allocated to DIG's Office at New Delhi, 
Jodhpur Branch and Unit under it; (4) Posts reallocated as a result of 
reorganization in 1988, is as under:-
51. Rank Total posts POsts allocated Posts Posts 
No. sanctioned to Punjab originally reallocated to 

for BW Sector; HQ allocated to SIC-IV & 
CBI & DIG's office Jodhpur 
Branches other at New Delhi. Branch & 
than BW Jodhpur Units under 
(SIC-IV) Branch & it, as a result 

Units under of reorganiza· 
it tion in 19811 

2 3 4 5 6 

1. DIG - (DIG/Co. 
Cell/CHG. 
Regn. to 
look after 
Ph. Sector) 

2. SP 2 
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2 3 4 5 6 

3. Oy. SSP 4 2 2 5 

4. lnsprs. 20 10 10 13 

5. s.t.s. 44 22 22 19 

6. ASls 21 12 9 9 

7. HCs 40 20 20 19 

8. PCs 205 105 100 100 

9. DLA 

10. Sr. pp 2 

11. PPs 14 7 7 7 

12. OS 2 (CHG. Regn.) 

13. CAs 2 2 2 

14. Hd. Clerk 3 2 

15. UDCs 9 4 5 5 

16. LDCs 34 19 15 15 

17. SCS(Gd. C) 

18. SCS(Gd. D) 7 4 3 8 

19. Daflry 

TOTAL: 413 211 202 21U 

2.48 Explaining the reasons for shortage of manpower in the Border 
Wing, Deptt. has stated that at the time of initiation of the Scheme it was 
expected that the States concerned as also the BSF would provide the 
manpower; accommodation (both official & residential); arms/ammuni-
tion; security/wireless equipment etc. However, after series of meetings 
held with officers of BSF, State Police of Rajasthan. 'they declined to 
provide the manpower and infrastructure due to their own constraints. It 
was decided that CBI should take up very selective caseS pertaining only to 
Section & Laws notified so far under Sec. 3 and 5(1) r/w Sec. 6 of DSPE 
Act. CBI lined up limited staff and the infrastructure from its own 
resources at Anoopgarh. Raisinghnagar, Sriganganagar. Bikaner. Barmer 
(2 units) Jaisalmer (2 units) in Rajasthan and at Dantiwadas and Bhuj in 
Gujarat. 

2.49 Working of the set-up of Border Wing was reviewed in 1988. It was 
considered that in view of the limited resources. the Units 
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headed by Inspector could not function effectively. It was, therefore, 
decided to reorganise the existing set-up. 

The arrangement arrived at after review in 1988 continued upto 30.9.90. 
On a further review, it was felt that since DIG Border Wing mainly dealt 
with cases pertaining to Rajasthan and Gujarat, his services could be more 
effectively utilised if tbe post was shifted to Jaipur. Accordingly DIG's post 
was shifted to Jaipur. The supervision of SIU-XI (Narcotics) and SIU-XII 
(Antiques) branches were withdrawn from DIG Border Wing and instead 
the charge of Ahmedabad branch (as it is located in Gujarat) was given to 
DIG Border Wing, now re-designated as DlG- Jaipur. 

The Rajasthan and Gujarat Sector of Border Wing have so far registered 
and investigated 9 cases (2 in 1987, 4 in 1989 and 3 in 1990) pertaining to. 
terrorist activities across the specified belt in the border area of Rajasthan 
and Gujarat. Besides, after reorganisation, Jodhpur branch registered anti-
corruption and special-crime cases also during 1989-90. The figures are 14 
and 18 for 1989 and 1990 respectively. 

The Ministry continued !hat a fresh review of the Border Wing was 
undertaken recently and the following changes are being contemplated: 

1. It was found that the name 'Border Wing' was inappropriate and not 
fully reflecting its functions. Since the Wing has also started doing Anti-
Corruption and Special Crime Work it is proposed to abolish the name 
'Border Wing' and regard the Jodhpur Unit as yet another branch of the 
CBI like other branches functioning in the country. 

2. This Branch will now be supervised by DIG Jaipur Region. 
3. The Jodhpur Branch will, apart from continuing to investigate cases in 

regard to smuggling of arms & narcotics entrusted to B.S.F. and Rajasthan 
Police, also collect intelligence regarding smuggling of arms, narcotics and 
illegal infiltration from across the border. 

4. Bhuj. Unit is proposed to be shifted to Kandla so that it can apart 
from performing the roles outlined above also intensify anti-corruption 
work in the export processing Zone. The proposed Kandla Unit will cover 
the Districts of Kutch, Banaskantha in Gujarat and will function under the 
control of SP, CBI, Ahl1 •• :;.iabad. 

5. Fresh efforts ,. :il be made to persuade the Punjab Government to 
restore the permission that had been withdrawn earlier in regard to 
investigation of cases relating to infiltration of men, arms and narcotics 
from across th~ Pakistan border. 
ConClusion and Recommendations 
Conclusion 

2~50 The Committee are apprised that oat vla ..... of 8 Dmsious in Cal, 
5 are under the Ministry of Personnel ..... TrainIng ...... the. ........... ing 
under the Ministry or Home Affairs. MinIstry vl Personnel Is responsible for 
the ove..... supervision and formulation vl the policies vl CRI. The 
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Committee are also informed that this dual control has adversely affected 
the functioning of the CBI as such an arrangement is not co.nducive to 
smooth coordination amongst its various divisions. The Committee therefore 
went into the question as to which of the two Ministries ought to be the 
nodal agency for CBI. The Committee were informed by Secretary, 
Ministry of Personnel and Administrative Reforms that in view of the CBI 
being essentially and anti-corruption agency it ought to function under the 
control of that Ministry. On the other hand, representative of Ministry of 
Home Affairs contended that since at the moment investigative ofI"'lcers of 
the CBI are drawn from the cadres controlled by the Ministry of Home 
Affairs, the question of an appropriate Nodal Agency for CBI called for a 
fresh examination. The Committee, also, note that the Ministry of Home 
Affairs comes again into the pictqre in regard to the activities of the CBI 
which relate to complicated crimes, ipter-state, and trans-national crimes. 
Recommendation 

2.5 I The Committee recommend that CBI should be under one nodal 
Ministry. They feel that the matter be re-examined to ensure smooth 
functioning of CBI. They are of the view that C.B.I. being essentially an 
anti-corruption agency, should more appropriately work under the Ministry 
of Personnel. 
Conclusion 

2.52 The Committee also examined the option of creating two separate 
bodies: one dealing with anti-corruption work and other with the investiga-
t\on of special inter-state and trans-national crimes. They are informed by 
the Ministry of Personnel Public Grievances & Pensions that while sufficient 
emphasis is being given by CBI to the anti-corruption work, for a long time 
now need has been felt for the Central Govt. to have a police investigation 
agency of its own to investigate offences of national aDd trans-national 
importance and matters affecting the unity and integrity of the country. 
They were further informed that CBI as it is organised today is not fully 
equipped to discharge these growing responsibilities. The Committee depre-
cate that with increasing involvement of CBI officers in investigation of 
sensational crimes of various nature it is able to tackle this added workload 
only at the expense of anti-corruption work which otherwise remains the 
basic responsibility of CBI. The Committee undentand that such respon-
sibilities can be handled only by a body which has the authority and 
character of a National Police Agency. The Committee appreciate the 
difficulties involved in the creation of an altogether new body. 
Recommendation 

2.53 The Committee are of the view that above difficulties notwithstand-
ing the question of creating a National Police Agency as distinct from CBI 
needs to be addressed to promptly and with utmost seriousness. The 
Committee desire that this question may also be discussed in the proposed 
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conference of Chief Ministers. They also desire that in case it is agreed to 
have a separate body for investigation of crimes of national and transna-
tional importance, that body may appropriately be under the control of 
Ministry of Home Affairs. 

Conclusion 

2.54 Interpol Wing of CBI presently designated as National Central 
Bureau for India, is the premier agency in the country dealing with matters 
relating to international police cooperation among 154 member countries of 
Interpol. The Committee note that the functions of Interpol Wing are 
mainly Collection, Collation and dissemination of intelligence on Interna-
tional crimes and criminals, narcotic matters drug related offences, attend-
ing to request for investigations received for Interpol and other related 
matters. They also find that during its 22 years of formation the workload 
of Interpol has registered an increase of 88%. The Committee further 
observe that a recent amendment has been made in the Cr. P.C. by way of 
Section I66A where by Interpol Wing has been designated as the nodal 
agency to pass on cases of investigation outside India. They also find that no 
extra staff has been given to Interpol Wing for this task. 

2.SS The Committee feel that it is a matter of great embarrassment for 
the country that delays have been taking place in investigating cases 
referred to by member countries of the luterpol,. essentially due to shortage 
of staff ih the Interpol Wing. The Committee BI"\\ unhappy to find that due 
attention has not been paid to an aspect which ~, of an only administrative 
nature and could have been resolved if timely action on the recommenda-
tions of its predecessor Committee (Fourth Lok Sabha) for augmentation of 
investigating staff had been taken. 

Recommendation 

2.S6 The Committee, desire the GOl!ernment to immediately take the 
decision on the proposal regarding establishment of investigation cell in 
Interpol Wing as also providing more staff in the Interpol Wing to cope 
with the increasing workload. They wish to add that this will also reflect 
India's commitment to a crime-free world. 

The Central Bureau of Investigation has also apprised the Committee of 
various derlCiencies in the Interpol Wing in regard to facilities. The 
Committee are fully conscious of the need to provide this prestigious 
segment of CBI with adequate technological support to make it comparable 
with international standards. They also need not emphasise that for proper 
dissemination of inteUigence and prompt coordination with other investiga-
tive agencies, world over, it is essential that Interpol Wing is linked with 
Interpol Hqrs at lyons. 

The COllUllittee are, distressed to rmd that no linkage has been estab-
lished so far between the CBI and Interpol Hqrs, Lyons and desire 
immediate action in this regard. The Committee would also like the Ministry 
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to provide essential facilities like Crypto Ag, Fax machines, etc. as also a 
separate buDding for the use of Interpol Wing. 

Conclusion 

2.57 The Central Forensic Science Laboratory (CFSL) which till recently 
functioned as one of the Divisions of CBI caters to the requirements of CBI 
as w.ell as Delhi Police. It also renders assistance to other investigative 
agencies. The Laboratory acts both as reference as weD as a training 
establishment for police personnel of Delhi and Himachal Pradesh and those 
neighbouring states wlJich do not have these facilities. The Committee note 
that the Laboratory is stated to be equipped with sophisticated equipment, 
and is required to dispose of cases within 90 days of its receipt. However 
due to shortage of staff in CFSL cases are disposed of between (; months to 
I year. 

The Committee are further constrained to rmd that staff augmentation 
proposals in respect of CFSL which were sent as far back as 1986 and 1987 
are yet to be acted upon by the Government. The Committee infer that this 
is indicative of a very casual attitude on the part of Ministry of Personnel 
and Ministry of Home under whose administrative control the CBI and 
CFSL fall. The Committee also cannot but take a serious view of the 
complacent approach displayed with regard to the management of premier 
investigating agency of the country. 

Recommendation 

2.58 The Committee recommend that Government should jmmediately act 
on staff augmentation proposals in Central Forensic Science Laboratry 
pending with it for the last 4-5 years especially in regard to Docwnents and 
Chemistry Division and urge the Ministry not to lose further time in filling 
up the other vacancies in the CFSL. 

Conclusion 

2.59 The Committee note that to avoid duplication of efforts an adminis-
trative arrangement exists between CBI and the various State Police 
organisations regarding the type of cases"to be taken up for investigation by 
them wherein powers of CBI and State Police are concurrent. The 
Committee, however, were informed by CBI, Director that present arrange-
ment is working purely on an informal basis and does not have any legal 
sanctity. They feel that to enable CBI to perfOrDl its task effectively, 
especiaUy in dealing with cases having international ramifications, it is 
necessary that aU the State Police agencies give to it their utmost 
cooperation. However, the Committee feel that such cooperation does not 
seem to be forth coming promptly under the present arrangements. 
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Recommendation 

2.60 1'he Committee desire the GbftnuDeDt to eumiM the question 01 
giYiD& statutory basis to the nisti.. .....istndive unngemeat for 
obtaini• ~ cooperation 01 State Government. The matter am be 
coasidered ...... with ~ question 01 giYiDg a legal status to CBI. However, 
till aDY such statutory basis is provided, c.tnI Government should invite 
the atteDtioD 01 State Government to their toDStitutiooar obligations in this 
repnI. 
Conclusion 

2.61 The Committee are apprised that the role of CBI in regard to 
iDteIIigence coUedion is 6mited mainly to collection 01 intelligence on 
matters relating to ~ption and ecmaomic oIfeaces. Further, the Buran 
does not roIIect intelligence relating to security 01 State or national secnrity. 
The Committee are further informed that the spedaI units of the CBI meant 
for collecting intelligence relating to corrupt practice in various Depart-
ments/Public Sector Undertakings as ...., the adimies of undesirable 
contact man are short of the sanctioned streaph by 33.S% as 177 posts are 
lying vacut. They note that the vacancies have arisen mainly on account 01 
non-liOing 01 deputation quota. They are dismayed to find that a primary 
and iDIportant aspect of anti~ption work has not oeen given adequate 
aUentioa 10 far. 

2.62 The Committee are also informed that the CBI does not have any 
mended intelligence gathering or dissemination of intelligence in the areas 
reIatinc to nan:otics and drup related crime. They, however, find that 
there is not much coordination between the CBI.and State Police and other 
in ........... agencies for regular nchange 01 ineIIigence on crimes relating to 
DIII'COtics and trans-border crimes. 
Recommendation 

2.63 The Committee desire the Ministry- to take urgent and immediate 
~lcpr. for strengtbening 01 Special Units 01 CBI c:oUecting intelligence 
rclating to corrupt practices in P.S.U and Units 10 that the dIidency 01 the 
Organisation is not impaired merely doe to lack of administrative action. 
The Committee are of the definite view that hderaction with Slate Police 
tJrpn .... jon would imwnensely help the CBI and hope that .·in future the 
CBI wiD take effective steps in strengthening dae coonIinatiQn between the 
State Police UDits .. well .. other intelligence ageades. 
Conclusion 

2.64 .... Wing 01 the CBI WIll IIet np to- investigate cases against 
smuglen, u ....... , tel'l'Ul"lsta, etc. appnheaded by the Border Security 
Force (BSF)..... tile westen border whidI comprise' of three Slates 
mainly PuIQab, Ibj ...... , Gujant UDder this arrangement the aiminaIs 
appnlleDded ue to be IIaaded over to abe ....... Wing of CBI for further 
investigation. 1'be consent of the Government of these three States was obtained 
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after wbidl the Central Govenunent iIsued a notification under Section S(l) 
R/W Section 6 of DSPE Act for iIlvatiption 01 such offeaces by the CBI. 
However, in 1985 the Govenunent 01 PlnVab withdrew its consent as a 
result of wbidl the openitDI 01 tile Border Wing ill Punjab renwined ill 
abeyance. 

The- Committee are iDformed Chat the matter regarding RStontioB of 
consent on iIlvestigation of cases ill PuJVab would be. taken up with the 
Punjab Government. 

Recommendation 

2.65 The Committee are distressed to find that the Border Wing wbicb 
was primarily set up to iIlvestigate caseS against smugglers, criminals etc. 
apprehended by BSF espedaDy along with sensitive areas like Punjab, 
~asthan and'Gujarat has not been able to fuDc:tion mainly because of DOD-
cooperation of the State of Punjab wbidl has some of the highly terrorist 
iDfeSted areas. The Cm;nmittee note with dismay that the State Governmeat 
have justified this DOn-c:ooperation on the plea that ~~ an activity by the 
CBI will only lead to multiplic:ity of iIlvestigating agencies holding concur-
rent jurisdiction that B anomalous and likely to result ill confusion. The 
Committee are unable to agree with this assessment. They find it even more 
disquieting that the CBI did not make any concerted efforts to punae dais 
matter with the Punjab Government nor did the Government impress ....... 
the State Government the necessity 01 restoring the permiSsion.to iIlvestipte 
such cues. It is only DOW that the Government has stated that they wiD be 
making a fresh effort. The Committee are of· the firm view that if the 
Border Wing has to function effectively the conseiit of the GovenuBellt 01 
Border States is of paramount importance in achieving the objedift 01 
preventing. economic: offences like smuggling becoming a IMIIwaI'k 01 
terrorism. 
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ADMINISTRATION 

A. Organisational Set up 

3.1 Apart from 8 different Division at the apex level, CBI has at present 
22 branches with 9 sub-units under 9 branches located in various states 
which mainly investigate cases of bribery and corruption, Economic 
offence Wing which now forms part of special crime Division has 4 
branches in Metropolitan Cities. This Wing deals with not only cases of 
v.ioiation of Import and Export Control Act, but other fiscal laws of the 
Central Government. Besides these 26 Branches in the field there are 16 
central investigating units with all India jurisdiction, all located in Delhi. 
1be Ministry has stated that it is necessary that this principal arm of the 
0mtraI Government with an established reputation for fair and objective 
~tioQ. should be so constituted as to meet the increasing demands 
made on it. 

3.2 With a view to making it an effective agency, inter-aliD, to the task 
of rooting out corruption in Administration, as desired by the 49th and 
65th Report of the Estimates Committee, the Government had vide their 
order No. 226/lI82-AVD.II dated 14th March, 1985 constituted a Com-
mittee under the Chairmanship of the Cabinet Secretary to review the role, 
functions and working of the CBI. 

1bat Committee recommended. that CBI shoUld have three major 
Divisions, namely (1) Anti-Corruption Divison for investigation of Cases of 
bribery and Corruption (2) Special Crimes Division for investigation of 
Economic Offences and various types of other offences, and (3) Administ-
ration and support Division. It was recommended that each Division 
should be under an Additional Director. 

The fe9OmmendatioDS of the Committee were. approved by the Hon'ble 
·Prime Minister of India .. March, 1987. Regarding creation of three major 
Divisions in. the CSI, the Prime Minister approved creation of two major 
Divisions, namely Anti-Corruption Division and Special Crimes Division, 
eIICb under an Additional Director. For the Administration and Support 
DMIioJl it was desired that the present structure of Administrative and 
Support Services existing in the CBI may be continued. 

34 
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B. Sill/! Strength 

3.3 In regard to inadequacy of staff in CBI, Director CBI during 
evidence stated:-

"The CDI staff strength is 4200 approximately. As of today, there 
are 3500 posts and we have about 700 vacancies and most of these 
vacancies pertain to the deputationists. We face problems of 
getting deputationists. It is not so much at the officers' level." 

The category wise details of sanctioned and posted Maff strength are as 
under: 

Category of Posts Sanctioned Actual % shortfall 
Strength strength 

Executive posts 2924 2381 19% 

Prosecuting Posts 147 100 32% 

Ministerial Posts 957 757 20% 

Gr. D. Posts 117 101 33% 

Technical Posts 62 21 66% 

3.5 Asked to expl~in the reasons for actual strength being much less 
than the sanctioned strength, Ministry has stated that the bulk of the 
vacancies in the different ranks pertain to the deputation quota. Our past 
experience shows that presently from the State 'Police particcularly the 
rank of Inspector and Dy. SP do not readily ccome on deputation. The 
main reason for this is that the service conditions of State Police Officials 
in these ranks have considerably improved. 

3.6 Ministry has further stated that it is not possible to exactly jdentify 
what has resulted in such staff shortage in the CDI. There is generally a 
time gap between officers· returning from deputation to their respective 
stages and new officers being positioned. In such circumstances the work 
load on officers who have been repartiated, is taken ... over by the available 
officers. The Ministry informed the Committee that vacanccies included 8 
posts of Superintendents of Police" 29 posts of Deputy Superintendents of 
Police, 95 posts of Inspectors of Police and 113 posts of Sub-Inspectors. 

3.7 Regarding the impact of staff shortage on the working of CBI 
Ministry has stated that paucity of staff has hampered the performance by 
way of delays in investigations, mounting pendenccy of cases, under 
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court trials and Departmental Action cases where Investigating Officers of 
CBI have to appear as Pairvi/Presenting Officers. This also reduces 
efficiency in collection of informations, processing of cases etc. 

However. efforts are made to ensure that the work does not suffer. 
3.8 Asked to state the reasons for the reluctance on the part of 

deputationists to join CBI, Director CBI further stated:-
"We have no problem in getting the IPS officers of the rank of IG 
and DIG. There is reluctance in the rank of SP. It is so because the 
SPs do not get the staff car but at the level of IG, the staff car is 
provided to attend office. At the level of IG, accommodation and 
other things are also taken care of. So, at the SP level, we have 
problems. However it is not that great a problem. At the level of 
Inspector. we have the problem. We do not have much problem at SI 
level and below that because Sub-inspectors are directly recruited by 
the.Staff Selection Commission. Sometimes, stagnation may be there 
and those posts will be vacant." 

3.9 He further added:-
"They are reluctant to come. They do not get all the perks they get 
in the States, they do not get risk allowance; they do not have the 
facility of encashment of leave ..... All officers up to the rank of 
Inspector get one month's extra pay in other organisations. The same 
facility is available to officers in IB and RAW, but not in CBI." 

. 3. IO Asked as to why the terms and conditions of the officers of CBI 
were Jifferent from other similar organisation. Director CBI stated: 

., A one-man Committee .had been appointed to look into the matter 
relating to RAW and lB. That Committee gave its report in 1985 and 
a{tenhat they are getting this extra pay every year. We, on our part, 
have not proposed it." 

3.11 Anotht:r n~ason cited by the Secretary for the reluctance by the 
officers to jOin CBI is as. under: 

"At thl." IUllior level. officers up to the rank of Dy. SP, that is Sub 
Inspectors. Inspectors and Dy. S.P. are either of State services or 
direct recruits. They do not look to CBI as an organisation with 
opportunities for career propects and"' ~hey do not want to come 
becasue of the difficulties involved in the change of station etc. In the 
case 'of IPS officers, they look upon this as a career prospects. Doing 
a term in CBI will be useful to them later. Even in the case of lAS 
promotees, they do not want to come· on deputation to the Govern-
ment of India. At the lower level also, if a person has to come to 
Delhi, it means disrupting his settled life. They do not want to come 
unless there is some attraction. The change is not always looked upon 
with great favour. Then, there are hidd~n benefits in the locai police 
which are not available in a more disciplined fundioning of the CBI." 



37 

3.12 Explaining' further another representative of CBI stated:-
"We have direct recruitment to the posts of Sub Inspeflors and Dy. 
S.P. The problem is that those officers who are selected by us have 
been trying for so many other posts also. If during the course from 
the time they wrote the examination till the time they were finally 
selected, they get selected elsewhere they go there. Even if they 
report for training and in the meantime they are selected somewhere 
else, they leave us. Even between Delhi Poliee and CBI, where the 
examination is the same, they prefer CBI. When 'we get a requisition 
of eighty. we get fifty and by the time they are asked to join "for 
training. their number gets reduced to 30 and about ten leave during 
tr<lining and we end up with 20 only. That is how the backlog 
contipuel> 

3.13 Asked why CBI continues to rely on deputationists when they are 
not willing to join the organisation the Secretary said, "there is need of 
suitable mix of deputationists and promotees because they have to deal 
with warious State Government." 

3.14 Asked how this situation can be redeemed the Secretary further 
added:-

"The only solution is that we think of improving their promotional 
chances." 

3.15 In this context the Committee enquired why better career pr~pects 
are not being provided to officers joining CBI from the open market. The 
Secretary in his reply stated: 

"We are trying to amend the rules and revise the deputation quota 
from 50 per cent to 30 per cent and increase the promotion quota 
from 30 to 50 per cent. To some extent, it will improve the 
situation. " 

3.16 The Ministry stated that following steps are also being taken: 
(a) The rationalised terms of deputation applicable to State Police 

Officials are being reviewed so that this could be modified 
according to the· present needs. 

(b) The Recruitment Rules of Dy. S.Ps. are being amended to 
increast' the promotion quota and decreasing the de potation 
quota 

(c) WhC;Ilt."vt:r necessary the vacancies meant for deputation quota are 
divertt:d 10 promotion quota so that the vacancies could be kept 
withql lh~' limit. 

C. Man-power norms 

3.17 The Mimstry has stated that the following criteria is adopted for 
working out manpower requirement at present: 
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Investigating O[ficPr (1.0.) 

(i) 3.25 Regular Cases pe'r Investigating Officer per annum in respect 
of Anticorruption cases registered by CBI branches having jurisdic-
tion within specified areas. 

(ii) 0.75 Regular Cases per Investigating Officer per annum in respect 
of Anti-ClIfruption cases .registered by CBI branches having all 
India jun~dlctJOn. 

(iii) 1.5 Regular Cases per Investigating Officer per annum in respect 
of Special Crime cases registered by CBI branches having jurisdic-
tion within specified areas. 

(iv) 1.25 Regular Cases per Investigating Officer per annum in respect 
of Special Crime cases (otlter than Banking and Narcotics) 
registered by CBI branches 'liaving all India jurisdiction. 

(v) 1 Regular Case per Investigating Officer per annum in respect of 
banking cases registered by CBI banking branch having all India 
jurisdiction. 

(vi) 3 Regular Cases per Investigating Officer per annum for narcotics 
cases registered by CBI Narocotics Branch having all India 
jurisdiction. 

In respect of certain special cases, having national/international 
ramifications and bearing on security of the nation, the above norms 
are not made applicable. In respect of such cases the manpower is 
worked out taking into account the importance of the case, the 
witnesses to he examined, the documents to be studied and other 
related -factors. 

3.18 Asked as to how these norms were established and whether there 
had been any review of these norms, the Ministry stated that the norms for 
working out manpower were derived by a team of Staff Inspection Unit, 
Ministry of Fina·nce. After conducting the indepth study of workload 
involved on investigation of narcotics cases, SIU has recommended the 
norms of 3 RC per 10 annum for narcotics cas~s. Since the CBI was having 
certain reservation, for acceptance of these norms, this was discussed on 
various level including in the meeting of DCBI with Joint Secretary, SIU. 
It was felt that Ministry of Finance have. not taken into account the various 
factors like speed in inve.§tigation, training reserve, leave reserve, non-
investigation wprk involved in the cases etc. Later Ministry of Finance 
informed that SIU intends to hold a fresh study after sometime. However, 
pending a fresh -work study by SIU, the norms indicated above are 
followed to ~ork out man-power requirements. 

3.19 Subsequently, Ministry has stated that the SIU of the Ministry of 
Finance last carried out the work study of CBI and submitted its Report in 
1987. The Report was in two parts, 1st part relating to norms for 
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Investigation and Prosecuting Officers and 2nd part relating to requirement 
of Ministerial and Constabulary Staff in CBI. 

However, as a result of reorganisation of CBI, it was not possible to 
implement the SIU recommendations. The SIU was apprised of this 
position. Ministry of Finance informed on 25.7.89 that in view of the 
changed situation, it would be necessary to carry out a fresh study of the 
reorganised CBI branches after a year or so when their work gets 
stabilised. SIU, Ministry of Finance are being re'iuested to indicate the 
time when they can undertake work study again. 

3.20 Asked to give suggestions for a reconstitution and strengthening of 
the CBI, Ministry stated that for strengthening the CBI in terms of 
Manpower and other resources, Perspective Plan for 4 years was chalked 
out in the year 1986. In the said Plan it was evisaged that for better and 
close supervision at Senior Level the branches will be grouped into 
Regions with Regional HQrs. in Delhi, Bombay, Calcutta, Madras, 
Chandigarh, Lucknow, Patna, Hyderabad, Jaipar. Shillong, and Banga-
lore. The DIG who will be incharge. of the Region will be posted at 
Regional Head Quarters. Each Region will have 3 to 4 branches in it. The 
new branches contemplated in the plan were at Nagpur, Bhopal, Madurai 
and Mangalore. Besides small units under the charge of Dy. SP were 
proposed at Varanasi. Pune, Goa, A&N Islands, Pondicherry and Agar-
tala. The existing branches were also proposed to be stren~hened so that 
the!le should be better equipped for handling both AC and SC cases. To 
strengthen the Int~lligence Cell; the Special Unit at Bomaby, Calcutta and 
Madras were proposed besides strengthening the existing SU at Delhi. The 
proposal also contemplated the strengthening of HOs. In regard to other 
resources, the plan envisaged increase in Motor Vehicles for better 
mobility and Messaging terminals for better communication. 

3.21 Regional Offices at Delhi, Bombay, Calcutta, Madras, Lucknow, 
Patna, Chandigarh, Hyderabad, have been set up by Internal reso~rces. 
For Shillong the proposal is under consideration of the Government. The 
branches at Nagpur and Bhopal have been set up. A Unit was also set,up 
at Agartala. The proposal for setting up a Unit at A&N Island is under 
consideration of the Government. In addition for strengthening of HQs. 
set' up by creation of Link offices for AC and:SC Divisions is also under 
consideration. The SUs at Bombay, Cal,<utta and Madras have been set 
up. The vehicle position in the branches have also been improved 
cunsiderably. The Messaging terminals have been set up. But still there is 
a lot to be done as the perspective plan could not be implemented in full 
mainly due to financial constraints. 

3.22 On the strengthening of Economic offence wing Ministry stated that 
with the increasing work-load of CBI a need for mcreasing the scope of 
functioning of the Economic offence wing and strengthening it further was 
felt. In pursuance to the recommendations of the committee headed by 
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Cabinet Secretary, a special Crimes Division was created to deal with all 
conventional crimes including economic offences. Setting up of special 
Crimes Branches in the places other than the four..Metropolitan Cities is 
now required to cope with the increasing work-load. This requirement is 
being examined in detail and would be incorporated in the new perspective 
plan which is under preparation. 

3.23 In a separate note, Ministry has furnished following information 
regarding achievement in respect of targets laid down in the perspective 
plan. Perspective plan for CBI was drawn up for 4 years for the period 
1986 to 1990 and submitted to Government in August, 86. Implementation 
of the perspective plan was taken up in phases owing to financial 
constraints. 

3.24 There is a need to increase the sanctioned staff strength. Besides, 
calculating tJte strength as per the norms evolved by SIU, the additional 
strength for each branch is required to be given as per the following scale: 

(i) Grant of additional 20% weightage for the ~peed factor. 

(ii) Grant of additional 20% weightage for non-investigating work like 
verification of complaints, collection of sources information, 
'pairvi' of court cases and action as presenting officer in RDA 
cases. 

(iii) Providing leave reserve and trammg reserve in all the ranks Df 
Investigating Officers and Prosecuting Officers. 

(iv) Providing 31,.2 times Sub-Inspectors of the actual strength of Sub-
Inspectors as the Inspectors perform investigation work of minor 
nature only after 5 years of services. 

3.25 The Ministry also stated that following further problems need to be 
attended to enable smooth functioning of CBI: 

(i) Duties of the investigating Officers are multifan"bus. Besides 
• investigation, the lOs have to attend the various non-investigation 

duties such as 'pairvi' of court cases. ROAs, verific~tion of 
complaints/ source information reports, searches and miscellaneous 
secret duties. For calculating the manpower requirement, the 
weightage needs to be given to these items of work. Some 
additional staff is, therefore, required over and above the norms to 
ensure proper attention in the non-investigation work without 
affecting the investigation duties. 

(ii) CBl's existing power to permit 40 air-journeys to non-entitled class 
of officers should be extended to 100. 

(iii) Separate posts of Inspectors/Oy. S.P. should be provided for 
working as presenting officers in branches. 
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D. Ratio1llllisation of Promotion Policy 

3.26 It has been stated that in the CDI there are mainly three 
cadres-Executive Cadre, Prosecution Cadre and Ministerial Cadre. The 
Recruitment Rules of all the cadres have been so framed so as to provide 
adequate promotional avenues to the deserving and efficient officials. 
Promotion is made after assessment of ACRs by the duly constituted 
Depar.mental Promotion Committees. To safeguard the interest of deserv-
ing candidates and ranks there is promotion quota by departmental 
examination while in other the quota of promotion is by the method of 
selection. 

At present 50% of the promotions as DSP in the CDI are reserved for 
those who join -CBI on transfer or deputation, only 30% of the promotion 
are reserved for employees of the organisation and remaining 20% are 
reserved for direct recruits in consultation with the Union Public Service 
Commission. 

3.27 Asked to give reasons for reserving as much as 50% of promotions 
for deputationists/transferees Ministry has stated that recruitment rules for 
Dy. SPS provide so. However a proposal to amend the Recruitment rules 
of Dy. SP I CDI for providing better promotion prospects to departmental 
Inspectors of CDI is presently under reference to Union Public Service 
Commission to provide. 

(i)1 30% by promotion. 
(ii) 20% by promotion throUgh Ltd. Deptt. Exam. 

(iii) 30% by transfer on deputation; and 
(iv) 20% by Direct Recruitment through Service Exam. 

Moreover diversion of vacancies from the deputation quota to the 
promotion quota have been resorted to from time to time by relaxing the 
recruitment rules for Dy. SP/CDI. 

3.28 Asked as to whether there had been cases wherein persons on 
deputation who became Inspectors in their parent cadres only in 1985, 
1986 and 1987 got promotions as DSPs in 1987 and 1988 superseding the 
CDI Inspectors working before 1985. Ministry has stated that there would 
be such cases as Recruitment Rules provide for taking Inspectors on 
deputation, as Dy. SP who have put in 5 years of service in that grade 
(Inspector) including the Service in their parent cadre. 

3.29 Asked during evidence as to whether any disparity existed between 
promotionai avenues for directly recruited and promoted officers, Secre-
tary of the Ministry stated: 

"They are given the benefit of promotion and they are also given 
certain perquisite. The deputationists come one step above their post 
when they came on deputation because of our inability of attracting 
the right people from the States." 
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3.30 He further elaborated as under:-

"It is necessary for CBI to have in its organisation officers from 
different States because this helps them in conducting their business 
more efficiently. That is one reason. The second reason is· that to 
have everybody directly recruited, requires considerable amount of 
careful planning and selection .and all that. Therefore, there is a mix 
of both the direct recruits and deputationists. As· regards promotion 
opportunities, the deputationists either come at the same level as they 
are in the State Government or at one level above. That is the 
principle on which they are coming on deputation. Deputationists are 
being appointed to particular posts whereas the direct recruits are 
part of the Cadre and they have got the opportunities for promotion. 
Actually promotion is only available to direct recruits." 

3.31 Speaking on the necessity of having deputationists and giving them 
more perquisites, Director CBI stated during evidence as under:-

"We have to offer Some terms to them because as State P.olice 
Officers, they enjoy certain benefits which are not available here. 
They get certain allowances like risk allowances, they can encash 
their leave, they get 13 months pay and so on. All these things are 
not available here. That is why it is very difficult to get people on 
deputation so we have to offer attractive terms to them. The direct 
recruits will not have these terms." 

3.32 Asked as to how the pre$ent .discontentment among the directly 
recruited officers of CBI resulting from less favourable promotion chances 
could be redu~, the Director CBL stated: 

"I agree our own people should have some benefits. In the police 
cadre, they are entitled to 13 months' pay whereas the CBI people 
are not having this benefit. I think they should also have this 
benefit." 

3.33 Secretary, Ministry of Personnel added: 

"1bis is a part of the policy of pay and benefits. We recognise that 
there is need for retaining right people in the CBI and the quality of 
CBI has to improve." 

E. Computerisation 

3.34 Presently C.B.I. Headquarters has .a computer in which data of 
cases registered, cases referred for prosecution, cases referred for depart-
mental action and the results of these cases are fed. The monthly crime 
report data from the branches are also fed into the computer and the 
reviews are being done on the basis of data retried from the computers. 
The ultimate plan is to have personal computers in all the branches which 
will act as terminals for the main computer in the C.B.I. Headquarters. 
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3.35 Elaborating further, the representative of C.B.I. during evidence 
stated: 

"We ·have started computerisation from 1988 onwards. We have a 
central computer in which we feed all the information pertaining to 
CBI. We have also provided a computer to INTERPOL and we are 
also providing computers to three branches i.e. Madras, Bangalore 
and Cochin. There is a plan of providing computers to almost all 
branches but that would be done in a phased manner. In the first 
phase we are going to provide computers to these three branches 
because tbey have taken initiative and they have used the computers 
for the purpose of investigation also. This is an on going process. 
May be in the next three or four years, we would be able to provide 
computers to all the branches. We are buying computers which are 
compatible and they would be linked up with the central computer." 

F. Training Facilities 

3.36 In the Preliminary Material submitted by the Ministry to the 
Committee it has been stated that there is a regular training outfit of CBI 
which caters not only to the needs of its own officers at various levels but 
also to those of State Police, State Vigilance Commissions, State Anti-
Corruption Bureau and Public Sector Undertakings. Over the years the 
training courses have become exhaustive and numerous and the number of 
participants have also increased by leaps and bounds. 

3.37 Asked by the Committee during evidence as to whether Depart-
ment was happy with the training of its officers, the Director CBI stated: 

"We don't have any TraiJiing Institute as of now. The Sub Inspectors 
whom we are recruiting have been given training at Saharan pur , 
Madhuban and Haryana. About DYSP's Sir, we have been training 
them till now in the National Police Academy, Hydereabad. Now the 
Home Ministry is saying that we cannot train our boys with them. We 
are going to take it up again' with them and request them to let us 
train our boys till we set up our own Institution. This is the problem 
which we hope to overcome in two or three years." 

3.38 In a note to the Committee the Ministry stated that the C.B.1. has 
been conducting a number of training courses since its very inception as 
the Bureau in pursuance of Cabinet resolution of 1963. Initially. the 
training courses were run by the Training Centre under the care and 
control of the Administration Division. It is less then a decade since the 
training has been brought under the control of the Coordination Division 
and placed under the supervision of a Superintendent of Police (Trg). 

2. The important in-service training courses that were being conducted 
by the Training Centre included "Special Course in Crime Investigation for 
CBI and State Anti-Corruption Officers", "Company Law Course", 
"Economic Offences study Course" etc. the first of which was examina-
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tion oriented and all these three courses were conducted twice a year. In 
course of time, as per Gore Committee recommendation, an "Anti-
Corruption Course for IPS Officers" (of 7 to 11 years service) was 
introduced in the Centre as one of the Career Planning Courses of the IPS 
Officers. There is also an Orientation Course for the SSP for briefing them 
on their entry into the CBI. After studying the subject matters of the old 
courses which were about a dozen in number, the same were restructured 
during 1986 and streamlined for their effectiveness. 

3. With substantial expansion in the functional areas pf the Central 
Bureau of Investigation over the years and with a view to specialize in 
investigatbn of facets of white collar and conventional crime, appropriate 
emphasis was laid on training in requisite specifics. 

4. While the number of courses conducted by the CBI Training Centre 
was less. then a dozen upto calendar years 1985, 1986 there has been a 
tremendous growth of the centre over the past few years, so far as the 
number of courses as well as number of participants are concerned, though 
the number of staff remained static almost upto the begnning of the 
current financial year 1990-91. The number of courses scheduled to be held 
in the current calendar year will be around 45. The courses have been 
designed to cover the cross section of all the levels of the officials including 
the constabulary. A number of serious professional courses introduced in 
the past few years include "Familiarisation with Business Management", 
"Application of Managment Techniques for the improvement of efficiency 
in Police work", Course on "Investigation of Disproportionate Assets 
Cases", Course on "Investigation of Cases Concerning Frauds on Nationa-
lised Banks, Insurance Companies, by Non-Banking Financial Institutions 
and Rackets in Lotteries'·. In addition, courses on Narcotic Drugs and 
psychotropic Substances, and the ones mean for the prosecuting staff and 
Vigilance Officers are sure to gain in Popularity and increase the intake of 
participants by a big percentage. The figures of participants in the Training 
Centre courses conducted by the Centre from 1985 calendar year onwards 
are as under:-

% Increase! 
Decrease 

1985 255 (CBI=lOO+Non-CBI= 155) 
(in 12 courses) 

1986 252 (CBI= 104+Non-CBI= 148) 15% decrease 
(in 12 courses) 

1987 320 (CBI= 140+Non-CBI= 180) 26% increase 
(in 15 courses) 

1988 499 (CBI=252+Non-CBI=247) 56% increase 
(in 17 co~s) 



1989 775 

1990 730 
(Till 12.7.90) 

45 

(CBI =273+ Non -CBI=502) 
(in 26 courses) 
(CBI=293+Non-CBI=437) 
(45 courses tentitive) 

% Increase! 
Decrease 

56% irw;:rease 

55% increase 

5. Considering the difficulties in sparing the field officers by the 
branches of the organisation spread all over India, a !;cherne of "IN SITU' 
Training has been introduced in 7 regional and 10 branch offices of the 
CBI in May, 1988, covering more than 1000 participants annually. The 
capsules and course materials have been provided by the Training Centre 
as part of distant learning package with optional faculty support as well. 

6. Though the popularity and demand of these professinal courses have 
been increasing beyond arithmetic progression, the CBI has no fullfledged 
training institute as yet. Just about a year back 14 acres of land have been 
earmarked for the proposed institute at Ghaziabad at a distance of 24 
K.m. from Delhi and the boundary wall has just started coming up. The 
Training Centre outfit functions with borrowed staff by internal adjustment 
and with only three faculty members, namely, one Supdt. of Police one 
Dy. Supdt. of Police and one Sr. PP. the approval of the staff proposal 
since sent to the Ministry is awaited. Designs for the Administrative-cum-
Acadmic blocks have been completed and estimates thereof fOlwarded to 
the Ministry. The designs for the Hostel blocks and the residential block 
are at final stage. 

7. Besides, conducting the various In-Service training courses as indi-
cated in the calendar and herein before the Training Cerhre has also been 
monitoring the year-long institutional training of the Sub-Inspector cadets 
at Police Training College-II, Moradabad (U.P.) and Police Training 
College, Madhuban (Haryana), with which their exists a tie-up arrange-
ment on temporary basis. The Training Centre further arranges for 
nomination of the CBI Officers for various professinal courses within India 
and aBroad, so as to ensure that the professional expertise of its members 
is improved and up-dated. 

3.39 In regard to progress achieved in setting up the regular training 
Institute for CBI the Ministry also inforined the Committee that the 
estimate for the entire project comprising all the building complexes 
including the residential one are going to be submittep to the Committee 
on Non-Plan Expenditure. The designs for the academic and administrative 
complexes are more or less complete. Meanwhile the work on the 
compound wall at a cost of Rs. 2.44 lakhs has more or less been 
completed. The possession of 14 acres of land for setting up the Institute 
has already been taken over by the CBI. 

The progress of the scheme is hdo up as the pjans for the residential 
and hostel complexes are yet to be fmalised by the Senior architect and the 
CPWD. This however, is likely to be completed within a month. 
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3.40 Asked to indicate the problems coming in the way of early 
establishment of training Institute, Ministry has stated that the Training 
Institute at Ghaziabad is likely to be fully operational only after the 
buildings are ready and will take at least two more years. 

3.41 Asked during evidence as to how the work of Training lnsititute 
could be completed expeditiously the Secretary of the Ministry stated: 

"Funds have always become a big problem and the Department of 
Personnel and Particularly training is one of the lower ends in the 
matter of getting funds from the finance always." 

3.42 Asked as to how much money was required and how much was 
allocated to CBI, Director CBI stated: 

"We were given only for the boundary walls." 

3.43 Asked by the Committee whether financial sanction for this 
Institute was given, the Secretary of the Ministry stated: 

"It is not there. In fact, we are awaiting it. They have given the 
estimated cost. It has gone to the Expenditure Approval Committee 
and we are yet to receive the financial sanction." 

3.44 The Committee were informed that CBI sent in the proposal for 
financial sanction just 3 months ago. 

Asked how the Bureau was coping up in absence of a regular training 
establishment the Ministry stated that the In-Service training programmes 
are presently conducted in 2 improvised lecture halls on the 8th Floor of 
the Lok Nayak Bhavan, besides using the Conference Room of the 
C.F.S.L. in the C.G.O. Complex. Lodi Road, New Delhi. Occasionally 
accommodation is arranged by the othc:r organisations . like the Income-tax 
department and Police for spt:dalised courses conducted for them. 

The Training of CBI Cadeh (directly. recruited Sis) js being handled 
outside the CBI. A batch of 33 Sis is presently under traiilig at P.T.c. 
Moradabad and is going to pass out in the month of October, 1990. Since 
the training arrangments at P.T.C. Moradabad were not found adequate, 
the new batch of 16.Sls' has joined the P.T.C. Madhuban (Haryana) w.e.f. 
1.6.1990. However, once the new Training Centre becomes operational, all 
this training will be done at Ghaziabad itself. 

The Training Wing is part of the Co-ordination Division of CBI. At 
present it is headed by a Supdt. of Police and is assisted by one Dy. SP 
and one Sr. PP. 

The Training Wing will be further expanded when the proposed Training 
Centre of CBI at Ghaziabad starts functioning. 
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G. Housing 

3.45 The Ministry has stated that inadequate housing facilities in CBI 
have not only affected the performance of CBI personnel but this has also 
remained one of the inhibiting factors for the state police personnel to join 
the organisation. 

The Ministry informed the Committee that the residential accommoda-
tion is available for CBI staff at following cities: 

Ahmedabad 

Bangalore 

Dehradun 

Hyderabad 

Lucknow 

Jabalpur 

Patna 

Ranchi 

Shillong 

Silchar 

Srinagar 

Visakhapatnam 

Jammu 

Simla 

Nagpur 

Bhopal 

Jodhpur 

~riganganagar 

Barmer 

Bhuj 

Co-ord. Cell Jaipur 

Raourkela 

Gauhati 

Siliguri 

Aizwal 
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Itanagar 
I 

Imphal 
Dikaner ...... 
Jaisalmer, Anupgarh, Raisi~ghnagar. 

Level of Salis/action 

3.46 The norms for satisfying demand for the residential accommodation 
is as under:-

Type-I to Type-IV 50% 
Type-V and above 80% 

From the data furnished by the Ministry the Committee have observed 
that the percentage of satisfaction for aU categories at Madras, under type 
I and type-II at Dhanbad and type-II and type-III at Calcutta·,. is below the 
above norms. Moreover type IV and type V quarters are not available at 
Dombay and CalcUtta. At Jaipur there are no type-IV -quarters. Similarly 
at Calcutta there are no type-I. quarters. . 

3.47 Asked by the Committee to indicate the extent of inadequacy of 
residential accommodation, Director CDI during evidence stated: 

"We have to rent accommodation at many places. This is a problem 
because CDI is a non-plan department and we do not get funds under 
the plan. The Planning Minister used to allocate funds under the plan 
head to housing but that they have now withdrawn. So, I don't think 
there is any hope of improvement ....... " 

3.48 Another representative of CDI added: 
"I would request the help of Estimates Committee on this, Sir, CDI 
has in Delhi about 400 residential quarters the Directorate of Estate 
has said t~at it will in future not allocate any flat, any quarter to any 
of our employee. CDI is entitled to have 1700 quarters. So, till the 
remaining 1300 quarters are built, we will be deprived of quarters 
under the Estate Office. We are not asking for higher categories. It is 
only Type I, II and III quarters. The Estate Office has withdrawn this 
order by which they have debarred our persons to get quarters." 

3.49 In a subsequent note, regarding the reason behind the decision of 
Director of Estate for not allotting its houses to CDI officers, Ministry 
stated that though the deputationists are eligible for accommodation from 
the General Pool accommodation of the Government quarters controlled 
by Directorate of Estates (Ministry of Urban Development),inadequacy of 
such quarters leads to situations where the Directorate of Estates is not 
able to allot quarters promptly to the personnel. 

3.50 An acute housing problem is experienced in Delhi where the 
requirement of accommodation by the CDI is 1859 quarters. While the 
CDI has constructed 450 quarters for the personnel, the remaining strength 
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of 1409 CDI Officials ii.ve to necessarily depend on accommodation 
provided by tJle Directorate of Estates. However. the Directorate of 
Estates have taken a decision not to allot any q~rs to CDI personnel 
any more on the plea that the CDI bas DOW its own pool of 450 quarters. 
1bis decisions of the Directorate of Estates bas created serious problems 
and feCluires to be reversed. 

3.S1 Regarding steps initiated to cope with the 'problem of lack of 
residential accommodation Ministry bas stated that following steps are 
being taken. 

1. Land measuring 6OOOsq.mat Debradum was purchased. The matter is 
pending with CPWD for preparation of preliminary estimates. 

2. Construction of an offi<:e building bas been completed in Bangalore. 
Sanction bas been received for construction of 34 staff quarters. 
However the construction work is held up due to a litigation relating 
to the land on which the construction is to take place. 

3. 1.6 acre land ~ been purchased at Calcutta for construction of staff 
quarters. The matter is pending with the Ministry of Personnel for 
issuing administrative approval of Rs. 2 crores for construction of 68 
staff quarters. 

Conclusion and Recommendations 
3.52 TIle Coaunittee are .......... tbat _~ wark ...... .n- fldlldent e...,.. ..... tile CBI. 1Ioweftr, tile ... auat be .... 

about Investigation f!6 otber oIfeac:es wWda 11M receiYed ... .... tile 
reqaired attention at • IeYeIs ... to the OIpn ........................ . 
In this coateD the COIIIIIIittee DOte daat lor Its III8IIpOwer ...... ____ CBI 
depends to a very ..... extent DpOIl State Pulice ()rpehatI-e III ....... 
Indian POlice Service 0IIken __ _ Merent State C8dns are .... 
inducted into the orpnisatioD at BeDior levels. AU these ........ a.e to 
the organisation _ deputation. Apart from these CBI recruits stair aM 
oftkers at different levels dindIy from the opeD market. TIle CoIamittee 
are however dismayed to DOte that despite these ~ts, a preaaier 
orpnisation like CBI is W-equipped both ia terms f!6 IIIIIIIpOWer as weB as 
other resources Uke regioDaI oftIces buildings at various places in the 
country, adequate housing facilities etc. to discbarge its respoasibiUty 
effectively. The C~ttee also DOte that ODe or the factorsrespoasible lor 
this situation is that the work·1oad or the CBI bas been iDcreasiDa whIe tile 
stair strength bas not iDcrelSl!d in the same proportion resuItiag In reduced 
eftideDcy in coIIecticm or 1of0l'lllati0D and processing or cases, aDd delays In 
Investigation etc. The other uUor factor which bas aceeatuated lids 
situation is that stair up to the level or SPS and below are reluctant to joia 
CBI _ deputation as the .. y and perquisites offend by tile Bureau 
compare unfavourably with tIDe eajoyed by tbena in tile State Pulice 
Service. 
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3.53 The Committee are deeply perturbed to note that CBI is faced with 

shortage vi manpower at aU levels and in aU divisioas including branch 
oIIkes. They are further distressed to note that theIe ......... which are 
abnost cbrODic in nature have substantially impaired its inYelltiptiYe 
potential. While the Committee appreciate the need by CBI to draw ...... 
State Police orpoisatioDs for its requirement vi investiptiYe 1IIIUIpOW«, 
they cannot over-look the fact that over-reIiaDce vi deputaticNlists bas heeD 
ODe vi the ....qor contributory factors for the _manpower CI'1IDCb which tilt 
CBI is facing today. 

Recommendation 

3.54 The Committee desire that the Govenuoeat sbouId crystaIise its 
thinking _ the stalling policy vi CBI particularly the balance between the 
direct recruits and deputatioDist without further _ vi tilDe, and to 10 
IIIructure the recruitment and pi'OIIlOtDl policy vi CBI as would help it to 
avoid being uUerly dependant OD State Police OrpaisatioD,. in respect vi 
JUDior level investigative otIidaIs. They desire that CBI sbouId bullt a 
depeadable, specialised and bighly motivated investigative force. F ... · this 
the Committee aver the need for proyidiDg attractive senice coaditioDs and 
better carrear prospects to those YOIIIII IIleIl and WomeD who might choose 
to join CBI. At the same tilDe, they also desire the Govenuoeat to provide 
deputatioDists such pay aDd aIIowaaces and other facilities which caD 
compare reasonably well with those available in the State Police orpaisa-
tioDs, 10 that boDest and competeDt oflicen vi these orgaaisatioDs show 
pater incIinatioa to serve in the CBI. 

Conclusion 

3.55 The Committee DOte that ...uustilied disparities exist in CBI in 
regard to. the beDefits being give. to ofIicers _ deputatioa and those 
recruited directly from the market. The deputaticmists are DOt "y inducted 
at ODe step higher but are also giVeD other perqUisites wbicb are DOt 
available to departmental ofIicers. While the Committee ..... redate the 
aecessity vi haYing deputatioDist in CBI, they do DOt fiDd .y justi&catioD in 
putting the departmeDtai ofIicers- m a disadv.tageous positioD. They feel 
that in-equitous treatment being meted out to departJaeataI oIIicen is DOt "y boDOd to cause a lost vi heart buraiDg amoagst them but will also 
adversely affect their morale. 

Recommendation 

3.56 The Committee desire that to mitigate the gr1eYaDCeS vi departIDeD-
tal ofIicers CBI in COIIIUItatioD with UPSC is acnr iakiDg SOllIe steps like 
iDcreasiDg their existing pi'OIIlOtDl quota from 30% to 50% in the· raDk vi 
IJSP. The Ministry of Penouael/CBI shoUld vigorously pursue the matter 
and IiDaIise these ~ at the earliest. 

ID this contest, the Committee also desire to point out that their attaatioD 
bas beea drawa to certain disparities eDsitiDg between the eIIIObuaeats 
wlmjssjble to deputatioDists and aou-deputaticNlists. The Committee would 
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like tile GoverIuBmt te ~ tile paaitioD hn......u.tely ..... te ...... about 
a n ... .tJIeW-oe betweea "'ou6.11 f1I tIWiIe two adeplies f1Iltaft' iD 
tile C.B.I. 1lie c--Mtee dienlore desire dud tile MiIiiIUy ........ ca •• _ 
tile q .... f1I .. ~ f1I 13 ........ .....,. te CBI ............. , 
deput&ieIItIII aftIceIs as is .m' rfle te State Police 0IIken. 

Conclusion 

3.57 'I1ie Caniaoittee DOte .... S1IdI' ~ Unit f1I tile MiDhtry f1I 
FiDaDce ..... anied out won study f1I CBI ..... _bBiiUed ill report iD 
1917, which .. DOt .......... ted ber_. tile report did .... take iDte 
account certain r.ct.on like speed iD iD ...... _, tniIIiDg reIeI'ft, leave 
reserve ..... ___ edigatinn won iDvolYed iD tile cases. TIae ec.uaittee 
highly deprecate .... Ministry f1I PenauoeI and tile C.B.I. took 1 yars te 
discuss tile report f1I SIU, at tile eod f1I which they informed tile Ministry f1I 
FiDaDce iD 1989 about their ___ DOt te implement tile n:mmmendatioo 
f1I SIU. In their opiDioIi tIiis is iDdicatift f1I tile lack ... ·isicaI attitude f1I tile 
Ministry f1I PenauoeI/CBI iD deaIiDg with tile matter or.. iiflIit f1I 
iIiIiIipOWeI' nquin:meuts f1I CBI which .... DOW been kept ..... in& till SIU 
submits its updllfed report after hoIcting a fresh study. 

Recommendation 

3.58 'I1ie CaniiDittee wiD like tile Ministry f1I Persoanel, PabIic Grievau-
as &: PeasioDs te take up tile matter iD n:pnI te ___ plemeutatioa f1I 
SIU Report 011 CBI with Ministry f1I FiDaDce ..... get tile won-study f1I tile 
n:orgaDised CBI doae jnunrdjately. TIae Committee desire .... after receipt 
of tile n:port Ministry .... implement its n:muunendations iiiider a time 
bouod pnIII'IIDUDe. 

Conclusion 

3.59 TIae Committee DOte that a Four Year Perspedift ........ chalked 
OIIt iD 1986, for norpnisatiou ..... itlengtIMWng '" CBI. 1bey .-e however 
COIi5IraiDed te DOte that • tile ob~ '" tile plan have DOt been dieved 
..... that tile orpnisatjoMl set up '" CBI matinues te be weak. 

Recommendation 

3.61 TIle Committee, desire that • tile pi"OpOIIIlIs conbJiDed iD the 
penpedi..e .... viz. seaing up f1I regiODaI ofIice at SbiIIoag. ofIice iD 
A &: N Islands ..... stn:ngtbening the Hadquarters oftice at Delhi sboaId be 
deand apeditiousIy ..... that adequate steps be takeu te set up these oIIices 
witJIout auy further delay. TIae Iuterroptioa Cell, SIIIIdiOD for which .... 
already been 8CCOI1Ied, should 8Iso be set up immediately. 

As yet aDOtIier pea spedive piau is beiDJ drawu up by CBI, the Committee 
would like tile MiDisIry te easare that DOt OIIIy • tile nquin:lllent for tile 
streactbe-ing '" CBI are included iD tIiis ..... IMd adequate fiuud81 
pnwisioas are ......... te fadIitate early fulfilment f1I tile objedifts f1I tIiis ....... 
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Conclusion 

3.61 The CoauniUee are iDformed that CBI bepa ~ t.r 
cases referred for pI'OIeCUtichI/Department8l 1IdicNa, froID the year 1_ 
onwards. The Committee also note that the Bureau also iDteads proYidIag 
computers to the three brancbt$ 01 Interpol WiDg besides providiDg 
computers to aU its branches in the DOt three or four years. 

The CoauniUee need DOt emphasise that a computer aetwork is _ 
effective medium for getting instant iDformation in respect 01 cases witbia 
the eotire length ..... breadth of the country. Such a facility is ... the IDOI"e 
essential for _ investigating agency Uke CBI which fuDction as a Del"Ve 
centre 01 .aU CJiIDe.controi agencies in the country. 

Recommendation 

3.62 The ConuniUee desire that comPDterisation 01 the CBI sIIouId tMe 
place as .e.uy as possible and within a time bound prGII'8IIUDe. 

Co~usion 

3.63 The Committee are aware that to euable the oftkers and stall' 01 CBI 
to perform their duties ellideutJy and effectively provision 01 adequate and 
regular training to them is of paramount importance. The CoauniUee, 
however, fIDeI that the CBI bas no fuIftedged traiDing institute as yet and 
that in the abseuce of a proper training institute oIIkers 01 CBI are being 
imparted training amUlgemeots which are stated to be inadequate. The 
CommiUee also note dlat progress of constructioD of the CBI TniDing 
Institute at Gbaziabad bas ~o tardy and that no separate funds have been 
earmarked for this Institute. Paucity of funds bas been a l118jor constraint 
in its timely completion. 

Recommendation 

3.64 The CommiUee wiD Uke the Ministry 01 PersonaeI to take up the 
issue of SIlIICtion 01 funds for CBI Training Institute with Ministry of 
Finance on _ urgeut basis. The CommiUee also desire that 'INSITU' 
TraiDing which bas been introduced in 7 regional ..... 10 braDdl oI'IIces 01 
CBI should also be introduced in other regional/bl'8lldl I'Jftices .as well. 

I 

Conclusion 

3.65 The CoauniUee also note that while Dumber 01 conrses as well as 
putidpants have been incrasing tremeDdousIy over the past few years, yet 
the streagtb 01 the training estabIisIuneats bas remained static. The 
CoauniUee are astmished that there are only three regular faculty members 
..... that the traiDing centre bas beeo ftuactioning by borrowing stall' 
tm.gIa iDterDaI .... ustnaeats. The C!NDIDiUee wonder what type 01 trainiDg 
the oftIcen 01 CBI can be gettiag- iu the ab8euce 01 a regular faculty. 
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Recommendlltion 

3.66 The Committee deprecate the C8IU8I ....... in wbidt tniDiag needs 
01 the CBI are .... dealt with ..... .".......,.,.. that MiDistry 01 PenoaDeI 
should jmmediately .... the requirelDeDt 01 additioDIII r.cutty IDelllben 
and other staff ..... take ....... t steps to positioD them. TheColllmitlee ... 
desire that peDCIiDg the estabIisIuneDt 01 a regular CBI TniDiai IDstitute at 
Gbaziabad the Ministry 01 PenoaneI should take up the issue 01 providiDa 
traiDiDa to CDI oIIIcers 01 the nmk 01 Deputy SeCretaries ..... above at 
Natioaal Police Academy, Hydenbad with Ministry 01 H... at an 
appropriately higher level. 

Conclusion 

3.67 The Committee are constrained to DOte that out 01 40. place where 
CDI oft'kes exist the positioil ~ resideDtiai 8CCOIIIIDOdation is highly 
unsatisfactory ..... cooforms to Prescribed DOI'IDS OIIIy at 4 such places. 
They wish to UDderline the fad that inadequate housing facilities DOt 0DIy 
have a direct ..... adverse impact on the monIe 01 penomaeI but ... one 01 
the nuVor causes behind staff shortage. The Committee find that non-
allocation 01 funds under the plan budget sanctioDed. for CDI is the nuUor 
cause 01 tbis acute problem. 

Recommendation 

3.68 The Committee desire the Ministry of PenoaDeI to emphasise upon 
the Planning Cc:wmissinD the imperative need of aUocatiag suflideDt fuDds 
for housing at the time 01 aUocatioD 01 resources for the DOt plan. However 
until separate plan budget is allocated to CDI for ,Housing, the Committee 
desire Ministry of PenoaneI to provide more funds fOr housing from its 
intenal resources ..... to give early deanmce to the projects which are lying 
before it for approval. The Committee will also expect CDI to pursue the 
matter vigorously with CPWD for early preparation 01 preliminary 
estimates ..... timely completion of housing project under CODStruction. CDI 
should also assess the requirement of residential accommodation 01 ofticers 
at other places where these facilities do not exist at aU aod take steps to 
project these to the Govenuneut. In tbis context the Committee do DOt find 
any justUicatioD in the decision of Directorate 01 Estates for DOt providina 
quarters to CDI oIIicers from the GeMraI Pool ACCOIDIDOdation. The 
Committee would like the MInistry of Personnel to take up tbis issue with 
the Directorate of Estates at the highest level ......... them to .... in the 
meantime more houses for the ofIicers of CDI. 
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INVESTIGATIVE PERFORMANCE 

A. Investigation of cares by CBI 

4.1 A Statement indicating the work done by the CHI during the years 
1987-89 furnished by the Ministry is reproduced below: 

1987 1988 1989 

1. No. of cases pending from 1154 1111 1150 
previous year. 

2. No. of cases taken up during 1295 1224 1148 
the year. 

3. Total No. of caseS dealt with 2449 2335 2298 
during the year. 

4. No. of cases disposed of from 1338 1185 1056 
the year 

5. No. of cases prosecuted 644 446 342 
during the year. 

6. No. of cases decided in courts 332 289 214 
7. No. of cases ending in conviction 209 169 163 
8. Percentage of cases ending in 67% 64.5% 62.6% 

conviction out of cases decided· 
by courts. 

9. No. of cases reported for RDA- 678 669 541 
Regular Departmental Action. 

10. No. of cases decided in RDA 618 524 528 
11. No. of cases ended in punishment 456 395 396 
12. Percentage of cases .ending in 85.8% 80.6% 83% 

punishment. 
13. No. of cases pending investigation 1111 1150 1242 

at the end of the year. 
From the above it is noted that the number of such cases has been 

increasing from 1987 to 1989. 

-Regular Departmootal Action. 

54 
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4.2 Subsequently the Committee were informed by the Ministry as on 
31.7.1990, 1864 cases were pending investigation, out of these, 370 cases 
were pending for over one year, 164 cases for over tWo years. 

During the year 1990 a target of 1137 investigation cases had been fixed 
for disposal. 

According to the Ministry the delay was ascribable to the foUowing 
reasons: 

(i) Obtaining of relevant department records or pay particulars of 
employees etc. 

(ii) Collection and scrutiny of voluminous records of different office~. 

(iii) Location and examination of witnesses living in scattered or distant 
places. 

(iv) Getting technical examination conducted wherever necessary. 

(v) Obtaining opinions of different experts. 

(vi) Obtaining sanction for prosecution. 

(vii) Interlocatory court proceeding during the investigation stage. 

4.3 During evidence a representative of the Ministry stated: 

"the CBI has an effective strength of 625 investigating officers: These 
officers cannot investigate more than two or three cases each in a 
year because each case requires painstaking investigation. That is 
why, in 1975, there was a Government guideline that CBI should 
broadly investigate about 1200 cases in a year. That is the target, 
which includes both anti-corruption cases and special crime cases. We 
try to stick to that target. Our success ratio is very good. I think it is 
67 per cent". 

He further added:-

"By the very nomenclature, we are an investigating organisation, We 
have a skilled machinery in investigative work. This investigation may 
relate to anti-corruption cases; it may relate to specia~ crimes, even a 
sensational murder; or it may relate to terrorist cnmes or narcotic 
crimes. As I mentioned, it is not possible to do justice in all these 
areas with just 625 people. But broadly speaking, we are an 
investigating agency and we take up any kind of investigative work. 
That is where our skill lies." 

4.4 Asked by the Committee to indicate the steps being taken to 

17'~ L~ ·10 



56 

minimise the delays in the completion of investigation work the Ministry 
has given the relevant extract of CBI Manual according to which delays are 
to be avoided by taking following steps: 

(i) Ensuring before the registration of a case that all the documents 
required are available and would be handed over to CBI. 

(ii) Sending timely requisitions for documents and following them up 
with regular reminders in wri\ing and personal contacts. 

(iii) In cases of disproportionate assets, the request for pay particulars, 
bank account statements, bank vouchers etc. should be sent positively 
within a week after the searches are completed. These requests should be 
followed up and the documents taken over without any delay. This should 
be done in a dieigent and sustained manner even if the 10 is busy in the 
investigation of some other case. The same procedure 'should be adopted 
in other cases also in which large documents are to be collected from 
various authorities. 

(iv) With the first progress repo~, the Branch should send an annexure 
in the following proforma to ensure that all the requisitions for documents 
are issued immediately after the registration of the case: 

S.No. Department from which docu-
ments are to be collected. 

Date on which re-
minder was sent 

(v) In every subsequent progress report, a para should be added" to 
indicate the position of collection of documents. 

(vi) SPs should personally monitor the sending of requisitions and 
reminders and quick collection of documents. If there is any avoidable 
delay in this regard, the SP would also be personally held responsible 
therefor. 

(vii) Completing scrutiny of documents expeditiously. 
(viii) DIGs should keep track of collection of documents and their 

scrutiny. In cases of delay, they should personally intervene to facilitate 
early release of documents. 

4.5 In regard to delay in examination of witnessess the Manual provide as 
follows: 

(i) Immediately upon registration of a case. 1.0. should make out a 
preliminary list of witnesses who are identifiable at the outset and 
take up their examination without delay. Efforts should be made. as 
far as possible to record the evidence of witnesses at their location. 
Witnesses and suspects, whose specimen handwriting is to be taken or 
whose version of seized documents is necessary, should be examined 
on priority so that the documents are released early for being set to 
the experts, retaining photo copies of the documents for further 
in vestigation. 
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(ii) Examination of witnesses should be done in jl planned manner. 
before the examination of each witness, the points relevant for his 
examination should be noted so that no aspect is omitted. 

4.6 In regard to obtaining of expert opinion the Manual says:-

(i) The documents to be sent to the expert should be identified at an 
early stage of the case and all investigatioD' pertaining to such 
documents should be completed expeditiously. Handwriting experts 
should strive for returning documents simultaneously with their 
opinion and delay in this regard should be avoided. Request for 
evaluation of property to experts should be sent as soon as the 
property involved is identified. 
(ii) Though the number of references made and more important, the 
total documents involved in each reference have been steadily going 
up, there has been no proportionate increase of the strength of 
experts, which is required to dispose of such references within a 
reasonable time of a couple of months. A proposal in this regard is 
already pending in the MHA and this requires to be acceded to by 
the Government at an early date. 

4.7 Regarding delay in obtaining sanction for prosecutionlcomplllinls, as 
per CBI manual:-

(i) Time limit should be prescribed in which the appointing authority 
should issue sanction. A month's time at the maximum, after 
receiving SP's report or after receiving CVC's opinion, in necessary 
cases, should be the time limit for issue ofasanction. CBI should make 
the services of its 10 available immediately when the appointing 
authority wants a discussion or perusal of records. Independent 
parallel enquiry and verification by the appointing authority should 
be prohibited. An authority should be appointed in every Ministry I 
Department with powers to effectively monitor progress and ensure 
compliance of the time limit. 
(ii) Simi\ar time limit is called for in cases of Imports and Exports 
(Control) Act, FERA etc. where CBI requests for formal complaints 
from the Department for launching prosecution. 

B. Special Drive 

4.8 In the Preliminary material, Ministry has stated that though the 
detection of cases of bribery and corruption by the CBI is a regular feature 
round the year, Special Drives were launched from October, 1985 
onwards. Special Drives are aimed at detecting cases of dis-proportionate 
assets and of showing undue favour and causing pecuniary gain/loss etc. 
Special drives are aimed at corruption prone departments against the 
officers at higher levels. These special drives numbered 2 in 1985, 9 in 
1986, 7 in 1987, 4 in 19R8 and 2 in 1989. Special Drives will continue in 
two also. One such drive was carried out on 26th June, 1990. 
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4.9 Asked to give the details of convictions for the year 1985-90 made as 
a result of the Special Drive, Ministry has stated that out of 53 cases of 
Special Drive registered during 1985, no case has so far been resulted in 
conviction, whereas out of 175 cases of Special Drive registered during 
1986 and 143 cases registered under Special Drive during the year 1987 
only and 3 cases respectively have resulted into conviction after court trial. 

4.10 No case registered under Special Drive during 1988, 1989 and 1990 
has resulted into conviction so far. 

Asked to give the reasons due to which the no. of convictions has been 
almost nil. A representative of CBI stated:-

"Special Drive is carried out and on the basis of that we register 
cases. The investigation itSelf may take six to eight months or even a 
year. Then we charge sheet it. Once the case is charge sheeted we 
have no control, and the court fIXed a date for hearing. Therefore the 
cases of 8pecial Drive of 1985, 1986 and 1987 that have been charge-
sheeted, no one of them has ended in conviction or no result has 
been obtained so far. The reason is that the Court has probably not 
taken up those cases for trial at all. One or two figures which are 
given, are probably very small cases or where the evidence was so 
conclusive that the court took up the case and the trial was 
completed. That is an aberration and that it does not happen 
everytime. Once the case is charge-sheeted it comes to the court. 
Secretary, Department of Personnel added:-

4.11 I would like to say one thing. This delay-for the purpose of record 
so far as CBI is concerned-is giving a bad picture. It also has another 
impact. Many cases go on for ten years. Unless the evidence becomes 
available in the proper form, it is not accepted in the courts. A person who 
gets off has an objection that he has been harassed for ten years for no 
fault of his. We should avoid the delay. If it is beyond a particular period, 
not only the performance yardstick but also its image gets blurred." 

C. Low Conviction Ratio 

4.12 With a view to removing the stigma of corruption from Public 
Services, a plan of sustained and co-ordinated action in a few selected 
Departments, Public Sector Undertakings and Union Territories was 
undertaken. The salient features of the current programme are as follows: 

(i) Collection of information with the assistance of the departments 
concerned and help and cooperation of private persons and 
voluntary social and religious organisations. 

(ii) Preparation of lists of gazetted officers of doubtful integrity by the 
CBI in consultation with the Heads of Departments. Preparation 
of lists of officers of non-gazetted status of doubtful integrity by 
the CBI. 
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(iii) Frequent checks and scrutiny of the work and pedormance of 
listed officers by departments. Unobtrusive watch on their con-
tacts, mode of living etc. of these officers by the CBI. 

(iv) Preparation of agreed lists of points and places where corruption is 
believed to exist in a substantial measure in the selected depart-
ments. 

(v) Qoser and more frequent scrutiny and inspections by the Depart-
ments and Public Sector Undertakings of the work done at these 
points and places. 

(vi) Preparation of lists of unscrupulous contractors, suppliers, firms 
and clearing agents by the Departments concerned. 

(vii) Preparation of lists of undesirable contactmen by the CBI. 
(viii) Scrutiny and checks by the Departments. 
(ix) Adoption of necesary preventive and administrative measures by 

the Departments to check corruption. 
(x) Setting up of Study Teams and introduction of administrative 

reforms. 
(xi) Checks and searches by the CBI on receipt of definite information 

about prevalence of malpractices 
(xii) Enlistment of public help and co-operation in the anti-corruption 

drive. 
(xiii) Meetings and discussions between the CBI officers and senior 

officers of the selected departments. 
(xiv) Preparation of reports and reviews to assess the impact of the anti-

corruption measures on the integrity in the departments. 
4.13 The CBI selected certain Government Departments/Public Sector 

undertakings for concentrated attention under the programme of vigilance 
and anti-corruption work, 1988-89. 

The results achieved under the programme of vigilance and anticorrup-
tion work in respect of selected Department/Public Sector Undertakings 
during the year 1988 and 1989 are as under:-

Name of the Cases Trial RDA Total 
Department Registered Decided decided 

1 2 3 4 5 6 

1. BCCL 21 1 4 26 
2. NTPC 7 7 
3. NTC 13 3 16 
4. Eastern Coal 12 12 

Fields Ltd. 
5. Delhi Admn. 20 4 8 32 



1 2 

6. Railways 

7. Nationalised Banks 

60 

3 

122 

326 

4 

28 

57 

5 

11 

150 

6 

161 

533 

4.14 When asked during evidence to explain the reasons for very low 
percentage of cases of trials and RDA's decided against total cases 
registered, Secretary Ministey of Personnel stated:-

"The cases registered do not always go to trial/prosecution; some 
of them will end in Departmental action also. So, both of them 
have to be read together. 

4.15 Asked further as to whether cases registered will not end in 
Court cases the representative stated that this would not always be so. 

4.16 He further added:-

...... once the cas~ is registered by the CBI it takes one to two 
years to complete the investigation. It is a painstaking investiga-
tion. After that. it goes either to court or for departmental action. 
These days judicial process also takes so much time. It takes a 
very long time for judicial verdict. That is why, trial decided is 
very low. Therefore. even after we finish the investigation and 
charge-sheet the person. it takes time to take a decision." 

D. Special Courts 

4.17 CBI cases relating to prevention of corruption are tried by 
specia~ judges who also deal with other normal cases. The Cahinet 
Committee set up to review >he functioning of CBI in this regard inter 
alia recommended that pendency of cases in courts has increased in the 
last 20 years. Exclusive courts for trial of cases investigated by CBI 
need to be set up in these States where the pendency is very high. The 
Central Government should defray expenditure for the establishment of 
such courts. If the proposal for new comprehensive Prevention of 
Corruption Act is accepted, Central Government may itself set up 
Special Courts for CBI cases in the States where the pendency is very 
high. 

In the proposed comprehensive Prevention of Corruption Act, it has 
been proposed that Central Government should also have the authority 
to appoint special judges as may be necessary in such areas to be 
specified in the notifications to try offences under the prevention of 
corruption act. 

4.18 Asked as to whether Special Courts were really warranted for 
CBI given the actual number of cases that are ilCtually registered or 
tiled. 
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The representative of CBI stated: 
"Special Courts are warranted where number of cases are very large. 
Government of India has offered to the State Governments that they 
will meet the expenses for employing the court but inspite of that 
many States have not shown readiness to set up these courts. I hope 
there is a case for pursuing with the State Governments particularly 
in areas where cases are very large.-

E. Special Counsel 

4.19 C.B.I. has a fulfledged Legal Division which takes care of 
prosecution of cases put up for trial in the Courts of Law. In exceptional & 
important Cases C.B.I. also 'engage Special Counsels. Asked during 
evidence to indicate the method of engaging Special Counsel by CBI. 
Secretary of the Ministry stated:-

"Under the Business Rules. the engagement of law officers is within 
the purview of the Law Ministry. All the Ministries have to take their 
approval for appointment. Functionally also. that is the Ministry 
supposed to know the relative worth of different counsels. That is 
how they are looked upon for advice. All Ministries quote references. 
Even the other day. the Income-Tax people wanted to have thP.ir own 
counsels. The Law Ministry said. 
"No it is our function. We cannot give it to you." They say. in many 
cases the oposite side engages a very senior counsel and we are put to 
difficulty in getting a counSel appointed in time. The Law Ministry 
said: There will be no delay; if you co~e in the right time. we agree. 
There is no case of disagreeing. There' has I not been many cases 
where they have disagreed. I understand that even in the Law 
Ministry, the Counsel appointment goes right upto the highest level." 

4.20 Director. C.B.I. further clarified. 
"Whenever we need a special counsel we suggest the name of 
Counsel and go to Department of Personnel. which in turn takes up 
the matter with the Law Ministry. Generally. the Law Ministry agrees 
to our recommendation. It lays qown certain terms and conditions on 
which the counsel is to be app~inted." 

F. ProseclIIioll agaimt Officers ano\'(' the nmk of JS 

4.21 The procedure as it exists today is that CHI with the prior 
concurrence of the Secretary of thl.! Ministry I Department can i.1itiate 
convktion proceedings a!!ainst any officer of thl.! decision making II.!\el. 

Asked to give the reasons as to why it was ohligatory on the part of CBI 
to tale permission for launching convictions against sllch officers Ministr\" 
in its note stakd that while the CBI does havl.! an internal svstem fl;r 
verification of facts and high level check hefore the case is takel~ lip. it is 
important to remember that the case i~ investigated hy an Inspector of the 
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CBI. It is noteworthy that the complexity of Government and public sector 
transactions is such that they are outside the ken of a large majority of 
officials. It is not easy for an Inspector of the CBI to go into the rationale 
of purchase and sale decisions taken by decision making level officers in 
the light of prevailing conditions. Most of the investigating officers would 
normally not have had much experience in similar situations of responsibil-
ity. Thus consultation with the S.ecratary of the Ministry/Department 
before initiating action appears neCessary. It is neces.o;ary to provide the 
safeguard as the very fact of the CBI inquiry and search of premises i~ 

more destructive of reputation than perhaps prosecution in itself, in the 
minds of most officers. 

4.22 As a general rule, prosecution is launched in cases of bribery, 
corruption or other criminal misconduct and in cases involving loss to 
public funds. Before launching prosecution in Court, CBI is required to 
obtain prior sanction of the competent authority under Section 6 of the 
P.C. Act. The spirit underlying this stipulation is that there should not be 
unnecessary harassment of public servants. The sanction of the competent 
authority is essential under lay and cannot be done away with. 

Asked during evidence to elaborate further on the need of CBI seeking 
consent to launch prosecution against an officer of the.rank of J.S. and 
above. 

In reply, Secretary of the Ministry stated:-

"That was there in all Acts. The CBI investigation has got nothing to 
do with the sanction for the prosecution. Even in a registered case, 
they do prelimirtary inquiries. Based on that, they have to rewster a 
regular case and then start investigation. At that stage, in the case of 
officer of the Joint Secretary and above, the Government has said 
that you must take the concurrence of the concerned Ministry, 
Secretary concerned or the Government concerned and then only do 
it. This has been gone into by various committees which have 
submitted their reco!l1mendation. Then on ,the basis of this recom-
mendation, a directive was issued in 1975. If the officers at the 
investigation level are not to be given this protection, then there will 
be a witch-hunting." 

4.23 Asked further, whether -the present system of seeking a sanction 
from the concerned Ministry/Department did not lead to the organisation 
being shackled, the representative of the Ministry stated:-

"The' experience has not been too happy. Every time, when we have 
to register a case, we have to take permission of the Ministry 
concerned. Many a time. the file comes back after many months, 
Many times the information leaks out to the officer concerned." 
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G. Housing 

3.45 The Ministry has stated that inadequate housing facilities in CBI 
have not only affected the performance of CBI personnel but this has aJso 
remained ope of the inhibiting factors for the state police personnel to join 
the organisation. 

The Ministry informed the Committee that the residential accommoda-
tion is available for CBI staff at following cities: 

Ahmedabad 

Bangalore 

Dehradun 

Hyderabad 

Lucknow 

Jabalpur 

Patna 

Ranchi 

Shillong 

Silchar 

Srinagar 

Visakhapatnam 

Jammu 

Simla 

Nagpur 

Bhopal 

Jodhpur 

~riganganagar 

Barmer 

Bhuj 

Co-ord. Cell Jaipur 

Raourkela 

Gauhati 

Siliguri 

Aizwal 
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Itanagar 
I 

Imphal 
w· 

Bikaner 
Jaisalmer, Anupgarh, Rais~ghnagar. 

Level of Satisfaction 

3.46 The norms for satisfying demand for the residential accommodation 
is as under:-

Type-I 
Type-V 

to 
and 

Type-IV 
above 

50% 
80% 

From the data furnished by the Ministry the Committee have observed 
that the percentage of satisfaction for aU categories at Madras, under type 
I and type-II at Dhanbad and type-II and type-III at Calcutta', is below the 
above norms. Moreover type IV and type V quarters are not available at 
Bombay and Calcutta. At Jaipur there are no type-IV quarters. Similarly 
at Calcutta there are no type-I. quarters. ' 

3.47 A.sked by the Committee to indicate the extent of inadequacy of 
residential accommodation, Director CBI during evidence stated: 

"We have to rent accommodation at many places. This is a problem 
because CBI is a non-plan department and we do not get funds under 
the plan. The Planning Minister used to allocate funds under the plan 
head to housing but that they have now withdrawn. So, I don't think 
there is any hope of improvement. ...... " 

3.48 Another representative of CBI added: 
"I would request the help of Estimates Committee on this, Sir, CBI 
has in Delhi about 400 residential quarters the Directorate of Estate 
has said t~at it will in future not allocate any flat, any quarter to any 
of our employee. CBI is entitled to have 1700 quarters. So, till the 
remaining 1300 quarters are built, we will be deprived of quarters 
under the Estate Office. We are not asking for higher categories. It is 
only Type I, II and III quarters. The Estate Office has withdrawn this 
order by which they have debarred our persons to get quarters." 

3.49 In a subsequent note, regarding the reason behind tbe decision of 
Director of Estate for not allotting its houses to CBI officers, Ministry 
stated that though the deputationists are eligible for accommodation from 
the General Pool accommodation of the Government quarters controlled 
by Directorate of Estates (Ministry of Urban Development),inadequacy of 
such quarters leads to situations where the Directorate of Estates is not 
able to allot quarters promptly to the personnel. 

3.50 An acute housing problem is experienced in Delhi where the 
requirement of accommodation by the CBI is 1859 quarters. While the 
CBI has constructed 450 quarters for the personnel, the remaining strength 
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of 1409 CDI Officials have to necessarily depend on accommodation 
provided by tJle Directorate of Estates. However, the Directorate of 
Estates have taken a decision not to allot any q~ers to CDI personnel 
any more on the plea that the CDI bas now its own pool of 450 quarters. 
This decisions of the Directorate of Estates bas created serious problems 
and requires to be reversed. 

3.51 Regarding steps initiated to cope with the problem of lack of 
residential accommodation Ministry bas stated that following steps are 
being taken. 

1. Land measuring 6000 sq.m" at Debradum was purchased. The matter is 
pending with CPWD for preparation of preliminary estimates. 

2. Construction of an office building bas been completed in Bangalore. 
Sanction bas been received for construction of 34 staff quarters. 
However the construction work is held up due to a litigation relating 
to the land on which the construction is to take place. 

I 

3. 1.6 acre land has been purchased at Calcutta for construction of staff 
quarters. The matter is pending with the Ministry of Personnel for 
issuing administrative approval of Rs. 2 crores for construction of 68 
staff quarters. 

Conclusion tmd Recommendations 

3.52 The Committee are informed that anti-corruption work luis beeD 
given ~nt emphasis In the CBI. However, the IIUIIe cannot be said 
about Investigation of other offences wbicb luis received Iesa than the 
required attention at • levels due to the orpnis8tion being under-staffed. 
In this contelrt the Committee note that lor Its manpower requiremellts CBI 
depends to a very large elrtent upon State Police Organisations. In addition 
Indian pOlice Service Ofticen bome 011 different State cadres are ...., 
inducted into the organisation at senior levels. AU these penonneI come to 
the organisation on deputation. Apart from these CBI recruits staff and 
oIIk:en at different levels directly from the open market. The Committee 
are however dismayed to note that despite these arrangements, a premier 
organisation like CBI is iU-equipped both in terms of manpower as weD as 
other resources Uke regional ollices buildings at various places in the 
country, adequate housing facilities etc. to discharge its responsibility 
effectively. The ColIIII,Iittee also note that one of the factors responsible for 
this situation is that the work-load or the CBI bas been increasing while the 
statY strength bas not increased in the IIUIIe proportion resulting in reduced 
eff"lCiency in collection or information and processing or cases, and delays in 
investigation etc. The other ~or factor which bas accentuated this 
situation is that statY up to the level or SPS and below are reluctant to join 
CBI 011 deputation as the pay and perquisites offered by the Bureau 
compare unfavourably with those eJUoyed by them in the State Police 
Service. 
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3.53 The Committee are deeply perturbed to DOte tt.t CBI is faced with 
shortage of manpower at aU levels and in aU divisioas including braada 
oftices. They are further distressed to DOte that thaJe shortages wbicb are 
almost cbroDic in nature have substantially impaired its investiptive 
potential. WbiIe the Committee appreciate the need by CBI to tlnw u .... 
State Police organisations for its requirement of investigative manpower, 
they cannot over-look the fact that over-relimce of depatatioaists has heeD 
ODe of the uuqor contnbutory factors for the .manpower cnmch wbich tile 
CBI is facing today. 

Recommendation 

3.54 The Committee desire that the Government should crystaIise its 
thinking on the stalling policy of CDI particularly the balance betweea the 
direct recruits and deputationist without fnrtber loss of tilDe, and to so 
structure the recruitment and promotion policy of CBI as would belp it to 
avoid being utterly dependant on State Police Organisation,. in respect of 
jUDior level investigative ofIidaIs. They desire tt.t CBI should built a 
dependable, specialised and highly motivated investigative force. Far" this 
the Committee aver the need for providing attractive service conditions and 
better carrear prospects to those young men and women who might choose 
to join CDI. At the same tilDe, they also desire the Government to provide 
deputationists such pay and allowances and other fadIities which can 
compare reasonably well with those available in the State Police organig-
tions, so that honest and competent officers of these organisations show 
greater inclination to sene in the CDI. 

Conclusion 

3.SS The Committee note that unjustified disparities exist in CDI in 
regard to" the benefits being given to oflkers on deputation and those 
recruited diredly from the market. The deputationists are not only inducted 
at one step higher but are also given other perquisites wbich are not 
available to departmental officers. Wblle the Committee appreciate the 
necessity or having deputationist in CDI, they do not lind any jnstifk:ation in 
putting the departmental officerS in a disadvantageous position. They" feel 
that in-equitous treatment being meted out to departmeotal oIIicers is not 
only bound to cause a lost of heart blll'Ding IIIDOIIpt them but will ..... 
adversely affect their morale. 

Recommendation 

3.56 The Committee desire that to mitigate the grievances of departaIea-
tal officers CDI in c-.suItation with UPSC is ncnr iMing some steps like 
increasing their existing promotion quota from 30% to 50% in the" ..... of 
IJSP. The Ministry of Personnel/CDI shoUld vigorously pursue the matter 
and finalise these proposals at the earliest. 

In this context, the Committee also desire to point out tt.t their attentiGD 
has been drawn to certain disparities exisiting between the emoIumea .. 
admissible to depatationists and non-deputationists. The Cmnmitfee would 
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like the Govenuuent to ~view the position im""'AIiately ..... to briDg about 
a reamaabIe baIIIDce between emoluments of these two categories of stall' in 
the C.B.I. The Committee therefore desire that the Ministry sbouId coasider 
the questioa of payaaeat of 13 months salary to CBI deputationists/ 
departmental oIIicers as. is admissible to State Police OIIicers. 

Conclusion 

3.57 The Committee note that Starr Inspection Unit of the MiniV)' of 
Finance bad carried ont work study of CBI and submitted its report in 
1987, which was not implemented because the report did not take into 
account certain factors Uke speed in investigation, training reserve, leave 
reserve and non-investigation work involved in the cases. The Committee 
higbIy deprecate that Ministry of Personnel and the C.B.I. took 2 years to 
discuss the report of SIU, at the end of which they informed the Ministry of 
Finance in 1989 about their decision not to implement the recommendation 
of SIU. In their opinion this is indicative of the lacluMIaisicai attitude of the 
Ministry of PersonneI/CBI in dealing with the matter of assessment of 
manpower requirements of CBI which has now been kept pending till SIU 
submits its updated report after holding a fresh study. 

Recommendation 

3.58 The Committee will Uke the Ministry of Personnel, Public Grievan-
ces &: Pensions to take up the matter in regard to non-implementation of 
SIU Report on CBI with Ministry of Finance and get the work-study of the 
reorgaDised CBI done immediately. The Committee desire that after receipt 
of the report Ministry should implement its recommendations under a time 
bound programme. 

Conclusion 

3.59 The Committee note that a Four Year Perspective Plan was chalked 
out in 1986, for reorganisation and strengthening of CBI. They are however 
constrained to note that aU the obj~ves of the plan have not beeu achieved 
and that the organisational set up of CBI coutinues to be weak. 

Recommendation 

3.60 The Committee, desire that aU the proposals contained in the 
perspective plan viz. setting up of regional office at Slaillong, oftke in 
A &: N Islands and strengthening the Headquarters office at Delhi should be 
cleared expeditiously and that adequate steps be taken to set up these ollkes 
without any further delay. The Interrogation Cell, sanction for which has 
already been accorded, should also be set up immediately. 

As yet another perspective plan is bein.g drawn up by CBI, the Committee 
would Uke the Ministry to ensure that not only aU the requirement for the 
IItrengtbening of CBI are included in this plan but adequate financial 
proYisioas are also made to facilitate early fulfilment of the objectives of this 
plan. 
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Conclusion 
~ 

3.61 The Committee are infonned that CBI began computerisation of 
eases referred for prosecuti6a/Departmental actioD, from the year 1988 
onwards. The Committee also note that the Bureau also intends providing 
computers to the three branches of Interpol WiDg besides providing 
computers to all its branches in the next three or four years. 

The Committee need not emphasise that a computer network is an 
effective medium for getting instant information in respect of eases within 
the entire length and breadth of the country. Such a facility is all the more 
essential for an investigatiDg agency like CBI which function as a nerve 
centre of .... crime-control agencies in the country. 

Recommendation 

3.62 The Committee desire that compu~risation of the CBI should take 
place as speedly as possible and within a time bound programme. 

Conclusion 

3.63 The Committee are aware that to enable the officers and staff of CBI 
to perform their duties efficiently and effectively provision of adequate and 
regular training to them is of paramount importance. The Committee, 
however, find that the CBI has no fumedged training institute as yet and 
that in the absence of a proper training institute omcers of CBI are being 
imparted trainiDg arrangements which are stated to be inadequate. The 
Committee also note lbat progress of construction of the CBI Training 
Institute at Ghaziabad has ~n tardy and that no separate funds have been 
earmarked for this Institute. Paucity of funds bas been a major constraint 
in its timely completion. 

Recommendation 

3.64 The Committee will like the Ministry of Personnel to take up the 
issue of sanction of funds for CBI Training Institute with Ministry of 
Finance on an urgent basis. The Committee also desire that 'INSITU' 
Training which has been introduced in 7 regional and 10 branch offices of 
CBI should also be introduced in other regional/branch f)ffices as well. 

Conclusion 

3.65 The Committee also note that wbile number of courses as well as 
participants have been increasing tremendously over the past few years, yet 
the strength of the trainiDg establishments has remained static. The 
Committee are astonished that there are only three regular faculty members 
and that the trainiDg centre has been functioniDg by borrowing staff 
through internal adjustments. The C!)mmittee wonder what type of trainiDg 
the officers of CBI can be getting in the absence of a regular faculty. 
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Recommendation 

3.66 The Committee deprecate the casual IIUlDDeI' in wha tnining needs 
or the CBI are being dealt with and recommeud that Ministry of ~ 
should immediately assess the requiremeDt or additioaal faculty IDeIDbers 
and other staff and take urgent steps to position them. TheCommiUee 8Iso 
desire that pending the establishment or a regular CBI TraiaiDi Iastitute at 
Gbaziabad the Ministry or Persoanel should take up the issue of proYidiDg 
training to CBI oIIicers of the rank or Deputy SeCretaries and above at 
National Police Academy, Hyderabad with Ministry of Home at an 
appropriately bigber level. 

Conclusion 

3.67 The Committee are constrained to note that out or 48. place where 
CBI oflkes exist the position regarding residential accommodation is bigbIy 
UDSatisfactory and conforms to Prescribed norms only at 4 such places. 
They wisb to underline tbe fact that inadequate bousing facilities not only 
bave a direct and adverse impact on the morale of persoanel but also one of 
the major causes behind staff shortage. The Committee find that DOD-

allocation of funds under the plan budget sanctioned. for CBI is the nuQor 
cause or this acute problem. 

Recommendation 

3.68 The Committee desire the Ministry of Persoanel to emphasise upon 
the Planning Commission the imperative need or allocating suflident funds 
for bousing at the time or allocation or resources for the next plan. However 
until separate plan budget is allocated to CBI for .Housing, the Committee 
desire Ministry of Personnel to provide more funds fdr bousing from its 
internal resources and to give early clearance to the projects wbicb are lying 
before it for approval. The Committee will also expect CBI to pursue the 
matter vigorously witb CPWD for early preparation or preliminary 
estimates and timely completion of housing project under construc:tion. CBI 
sbouId also assess the requirement of residential accommodation of eIIicers 
at other places where these facilities do not exist at all and take steps to 
project these to the Government. In this context the Committee do not find 
any justification in the decision of Directorate of Estates for not providing 
quarters to CBI of'f"acers from tbe ~ra1 Pool Accommodation. The 
Committee would like the Ministry of Personnel to take up this issue with 
the Directorate or Estates at tbe highest level and urge them to .... in the 
meantime more bouses for the officers of CBI. 



CHAPTER IV 

INVESTIGATIVE PERFORMANCE 

A. Investigation of cases by CBI 

4.1 A Statement indicating the work done by the CBI during the years 
1987-89 furnished by the Ministry is reproduced below: 

1987 1988 1989 

1. No. of cases pending from 1154 1111 1150 
previous year. 

2. No. of cases taken up during 1295 1224 1148 
the year. 

3. Total No. of cases dealt with 2449 2335 2298 
during the year. 

4. No. of cases disposed of from 1338 1185 1056 
the year 

5. No. of cases prosecuted 644 446 342 
during the year. 

6. No. of cases decided in courts 332 289 274 
7. No. of cases ending in conviction 209 169 163 
8. Percentage of cases ending in 67% 64.5% 62.6% 

conviction out of cases decided 
by courts. 

9. No. of cases reported for RDA· 678 669 541 
Regular Departmental Action. 

10. No. of cases decided in RDA 618 524 528 
11. No. of cases ended in punishment 456 395 396 
12. Percentage of cases .ending in 85.8% 80.6% 83% 

punishment. 
13. No. of cases pending investigation 1111 1150 1242 

at the end of the year. 
From the above it is noted that the number of such cases has been 

increasing from 1987 to 1989. 

·Regular Departmontal Action. 
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ANNEXURE III 

EXAMPLES OF DELAYS IN CONCURRENCES GIVEN BY 
MINISTRIES/DEPARTMENTS FOR INITIATION OF 

INVESTIGATION 

Delays ranging from two months to one and a half years are noticed on 
part of the Ministries and Departments in giving concurrence for registra~ 
tion of cases involving decision-making level officers. Besides being 
untenable in law, this stipulation has rendered infructuous in a number of 
cases. the need for secrecy and lIrgency in these matters. In some cases it 
was observed that the Ministries etc. have indulged in parallel probes of 
their own or have sought clarification from the officer himself thus 
compromising the secrecy of the matter under process. 

Some glaring examples or such instances are as follows:-
1. An instance of criminal misconduct and undue favour came to the 

notice of the CBI in which the Chief Mechanical Engineer of the Bombay 
Port Trust connived with the Managing Director and Director (Marketing) 
of M/s Richardson and Crudas Ltd., awarded a work of repairs of a tug of 
Bombay Port Trust on a single quotation basis and permitted the company 
to subcontract the work to a third party. A proposal by the C:81 was sent 
to Deptt. of Heavy Industry to register a case against the concerned on 
15.06.89. However. the Department got a parallel enquiry conducted 
through the CVO Bharat Yantra Nigam Ltd. (Holding company of M/s 
Richardson & Crudas Ltd.). After several personal discussions and 
clarifications by the concerned officers of the CBI, concurrence was finaUy 
given to register a PE on 2.1.91. Time taken by the Department in this 
process was over one-and-a-half year, (18 months and 20 days). The 
parallel enquiry by. the Department also compromised the sececy of the 
information. 

2. In two cases of Bombay, a request for concurrence foe registration of 
criminal cases against an Executiv.e Directoc of Union Bank of India, 
Bombay, for having advanced irregular loans and credit facilities to certaIn 
private parties totally amounting to Rs. 45 lakhs, was sent by CBI to 
Ministry' of Finance on 15.04.88. After four reminders, the concurrence 
was received from the Ministry only on 5.1.90 after a delay of 8 months 
and 20 d.ays. 

3. In a case of criminal misconduct and undue favour shown to private 
parties by the ex-Vice-Chairman DDA and Engineer-member, DDA in 
which contracts were irregularly awarded to a contractor for the construc-
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tion of DDA flats at Rohini, a request for registration was made by CBI to 
the Ministry of Urban Development in May 1989. However, the concurr-
ence was received only in November 1989, after a delay of 5 months and 
23 days. 

4. In a case of criminal miSconduct and uRdue favour shown by an 
Executive Director (Works), Rourkela Steel Plant and other officers of the 
Plant, leading to a loss of Rs. 4.85 crores, a request for registration of a 
criminal case was sent by the CBI to Ministry of Steel and mines on 
12.9.90. The Ministry has not responded to the request although more than 
four months have passed. 

List of cases in which concurrence was sought to Register PEs/Res in the 
last 3 year and in which concurrence was either not given or given after a 

delay of 45 days 

SI. Case No. Ministry I Deptt. Time taken in 
No. giving 

concurrence 

2 3 4 

1. PE. a(A)/87-ACU. Secretary, 90 days 
VII dated 21.12.1987 Ministry of Textiles, 

New Delhi. 

2. RC. 6S/88-Delhi Lt. Governor, Delhi 148 days 
(ACB) dt. 29.12.1988 

3. RC. 66/88-Delhi -do- 148 days 
(ACB) dated 29.12.1988 

4. RC. 3/88-Kerala Government of Kerala 148 days 
dt. 3.2.1988 

5. RC. 63/88-Calcutta Secretary, 150 days 
dated 30.11.1988 Ministry of Industry, 

Department of Public 
Enterprises, New Delhi. 

6. RC '/89-DAD Secretary, Still awaited. 
dated 17.5.1989 Ministry of Petroleum & 

Natural Gas 

7. PE. 3/89-DeIbi Secretary, 102 days 
(ACB) dated 26.4.1989 Department of Civil 

Supply. New Delhi. 

8. RC. I(A)/89-ACU. Secretary. 175 days 
VII dated 20.11.1989 Ministry of Urban 

Development 



73 

2 3 4 , .. 
9. RC. 16(A)/89-Bombay Joint Secretary (Via.) 262 days 

dated 11.2.1989 Ministry of FiIl8llCe 

10. RC. 17(A)/89-Bombay -do- 171 days 
dated 11.2.1989 

11. RC. 17(A)/89-8ombay -do- 171 days 
dt. 11.2.1989 

12. PE. I(A)/89-CIU Secretary. 76 days 
II dated 2.6.1989 Ministry of Petroleum & 

Natural Gas. New Delhi. 

13. Regular case not yet Secretary, Still awaited. 
registered Ministry of Textile. 

New Delhi. 

14. Inf./3/89/SU/80mbay Secretary, S6S days 
Ministry of Industry. 
Deptt. of Heavy Industry. 
New Delhi (Sent 
on 15.6.89). 

15. RC.1I90-ACU .11 Chief Secretary. 48 days 
Govt. of Haryana. 
Chandigarh. 

16. Complaint No. Secretary, Still awaited. 
1I30A89-J8R Ministry of Steel & 

Mines. New Delhi 
(Sent on 31.5.99) 

17. 11 311 89-J8R Secretary, Still awaited. 
Ministry of Steel & 
Mines. New Delhi 
(Sent on 31.5.90) 

18. Com. 11 12/90-88S Secretary, Still awaited. 
Ministry of Steel & 
Mines, New Delhi 
(Sent on 12.9.90) 

19. Comp. 1I10/90-DAD Secretary. Still awaited. 
Ministry of Petroleum & 
Natural Gas, New Delhi 
(Sent on 10.9.90) 
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APPENDIX 
. Statement of Recommendations I Observations 

SI. Para No. 
No. 

1 2 
1. 1.31 

2. 1.35 

3. 2.51 

4. 2.53 

5. 2.56 

Recommendations 

3 
The Committee, strongly urge the Government to lay 
down a clear cut policy stating the purpose for which 
C.B.I. is expected to function and to briog forward a 
legislation defining its· charter. 

(Based on conclusion in Paras 1.28-1.30). 
The Committee are of the firm view that unless the CDl 
is given a statutory status and wen defined legal powers 
to investigate the cases which have ramifications within 
the States, its effectiveness will decline substantially and 
steeply. They, therefore, desire that the question of 
amending the constitution for this purpose be discussed 
with the States without any further delay and all out 
efforts should be made to arrive at a consensus in the 
matter without compromising the effectivensess of CBI 
as a fedefal investigative agency. 

(Based on conclusion in Paras 1.31-1.34). 
The Committee recommend that CDI should be under 
one nodal Ministry. They feel that the matter be re-
examined to ensure smooth functioning of CDl. 

- (Based on conclusion in fara 2.50). 
The Committee are of the view that above difficulties 
notwithstanding the question of creating a National 
Police ~gency as distinct from CDI needs to be addres-
sed to prompdy and with utmost seriousness. The 
Committee desire that this question may also be discus-
sed in the proposed conference of Chief Ministers. They 
also desire that in case it is agreed to have a separate 
body for investigation of crimes of national and transna-
tional importance, that body may appropriately be 
under the control of Ministry of Home Affairs. 

(Based on conclusion in Para 2.51). 
The Committee, desire the Government to immediately 
take the decision on the proposal regarding establish-
ment of investigation cell in Interpol Wing as also 
providing more staff in the Interpol Wing to cope with 
the increasing workload. They wish to add that this Will 
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1 2 

6. 2.58 

7. 2.60 

8. 2.63 

n 

3 

also reflect India's commitment to a crime-free world. 
The Central Bureau of Investigation has also apprised 
the Committee of various deficiencies in the Interpol 
wing in regard to facilities. The Committee are fully 
conscious of the need to provide this prestigious seg-
ment of CDI with adequate technological support to 
make it comparable with international standards. They 
also need not. emphasise that for proper dissemination 
of intelligence and prompt coordination with other 
inveStigative agencies, world over, it is essential that 
Interpol Wing is linked with Interpol Hqrs. at Lyons. 
The Committee are distressed to find that no linkage 
has been established so far between the CDI and 
Interpol Hqrs., Lyons and desire immediate action in 
this regard. The Committee would also like the Ministry 
to provide essential facilities like Crypto Ag, Fax 
machines, etc. as also a separate building for the use of 
Interpol Wing. 

(Based on conclusions in Paras 2.54-2.55) 
The Committee recommend that Government should 
immediately act on staff augmentation proposals in 
central Forensic Science Laboratory pending with it for 
the last 4-5 years especially in reprd to Documents and 
Chemistry Division and urge the Ministry not to lose 
further time in filling up the other vacancies in the 
CFSL. 

(Based on conclusion in Para 2.57) 
The Committee desire the Government to examine the 
question of giving statutory basis to the existing 
administrative arrangement for obtaining the coopera-
tion of State Government. The matter can be consi-
dered along with the question of giving a legal status to 
CDI. However, till any such statutory basis is provided, 
Central Government should invite the attention of State 
Governments to their constitutional obligations in this 
regard. 

(Based on conclusion in Para 2.59) 
The Committee desire the Ministry to take urgent and 
immediate steps for strengthening of Special Units of 
CDI collecting intelligence relating to corrupt practices 

in P.S.U.s. so that the efficiency of the Organisation is not 
impaired merely due to lack of administrative action. 



1 2 

9. 2.65 

10. 3.54 

78 

3 

The Committee are of the definite view that interaction 
with State Police Organisation would immensely help 
the CBI and hope that in future the CBI will take 
effective steps in strengthening the coordination bet-
ween the State Police Units as well as other intelligence 
agencies. 

(Based on conclusion in Paras 2.61-2.62). 
The Committee are distressed to find that the Border 
wing which was primarily set up to investigate cases 
against smugglers, criminals, etc. apprehended by BSF 
especially along with sensitive areas like Punjab, Rajas-
than and Gujarat has not been able to function mainly 
because of non-cooperation of the State of Punjab 
which has some of the highly terrorist infested areas. 

- The Committee note with dismay that the State Govern-
ment have justified this non-cooperation on the plea 
that such an activity by the CBI will only lead to 
mUltiplicity of investigating agencies holding concurrent 
jurisdiction that is anomalous and likely to result in 
confusion. The Committee are unable to agree with this 
assessment. They find it even more disquieting that the 
CBI did not make any concerted efforts to pursue this 
matter with the Punjab Government nor did the 
Government impress upon the State Government the 
necessity of restoring the permission to investigate such 
cases. It is only now that the Government has stated 
that they will be making a fresh effort. The Committee 
are of the firm view that if the Border Wing has to 
function effectively the consent of the Government of 
Border States is of paramount importance in achieving 
the objective of preventing economic offences like 
smuggling becoming a bulwork of terrorism. 

(Based on conclusion m Para 2.64) 
The Committee desire that the Government should 
crystalise its thinking on the staffing policy of CBI 
particularly the balance between the direct recruits and 
deputationist without further loss of time, and to so 
structure the recruitment and promotion policy of CBI 
as would help it to avoid being utterly dependant on 
State Police Organisation, in respect of junior level 
investigative officials. They desire that CBI should built 
a dependable, specialised and highly motivated inves-
tigative force. For this the Committee aver the need for 
providing attractive service conditions and better carrier 



1 2 

11. 3.56 

12. 3.58 

13. 3.60 

79 

3 

prospects to those young men and women who might 
choose to join CBI. At the same time, they also desire 
the Government to provide deputationists such pay and 
allowances and other facilities which can compare 
reasonably weIl with thase available in the State Police 
organisations, so that honest and competent officers of 
these organisations show greater inclination to serve in 
The CBI. (Based on conclusion in Paras 3.52-3.53) 

The Committee desire that to mitigate the grievances of 
departmental officers CBI in consultation with UPSC is 
now taking some steps like increasing their existing 
promotion quota from 30% to 50% in the rank of DSP. 
the Ministry of Personnel/CBI should vigorously pursue 
the matter and finalise these proposals at the earliest. 

In this context, the Committee also desire to point 
out that their attention has been drawn to certain 
disparities exisiting between the emoluments admissible 
to deputationists and non-deputationists. The Commit-
tee would like the Government to review the position 
immediately and to bring about a reasonable balance 
between emoluments of these two categories of staff in 
the C.B.I. The Committee therefore desire that the 
Ministry should consider the question of payment of 13 
months salary to CBI deputationists/ departmental offic-
ers as is admissible to State Police Officers. 

(Based on conclusion in Paras 3.54-3.55) 
The Committee will like the Ministry of Personnel, 
Public Grievances and Pensions to take up the matter in 
regard to non-implementation of SIU Report on CBI 
with Ministry of Finance and get, the work-study of the 
reorganised CBI done immediately. The Committee 
desire that after receipt of the report Ministry should 
implement its recommendations under a time bound 
programme. 

(Based on conclusion in Para 3.57) 

The Committee, desire that all the proposals contained 
in the perspective plan viz. setting up of regional office 
at Shillong, office in A & N Islands and strengthening 
the Headquarters office at Delhi should be cleared 
expeditioulsy and that adequate steps be taken to set up 
these offices without any further delay. The Interroga-
tion Cell, sanction for which has already been accorded, 
should also be set up immediately. 

As yet. another perspective plan is being drawn up 
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14. 3.62 

15. 3.64 

16. 3.66 

17. 3.68 

80 
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by CBI, the Committee would like the Ministry to 
ensure that not only all the requirement for the streng-
thening of CBI are included in this plan but adequate 
financial provisions are also made to facilitate early 
fulfillment of the objectives of this plan. 

(Based on conclusion in Para 3.59) 

The Committee desire that computerisation of the CBI 
should take place as speedly as possible and withln a 
time bound programme. 

(Based .on conclusion in Para 3.61) 
The Committee will like the Ministry of Personnel to 
take up the issue of sanction of funds for CBI Training 
Institute with Ministry of Finance on an urgent basis. 
The Committee also desire that'INSITU'Training which 
has been introduced in 7 regional and 10 branch offices 
of CBI should also be introduced in other regional/ 
branch offices as well. 

(Based on conclusion in Para 3.63) 
The Committee deprecate the casua! manner in which 
training needs of the CBI are being dealt with and 
recommend that Ministry of Personnel should immedi-
ately assess the requirement of additional faculty mem-
bers and other staff and take urgent steps to position 
them. The Committee also desire that pending the 
establishment of a regular CBI Training Institute at 
Ghaziabad the Ministry of Personnel should take up the 
issue of providing traioing to CBI officers of the rank of 
Deputy Secretaries and above at National Police 
Academy, Hyderabad with Ministry of Home at an 
appropriately higher level. 

(Based on conclusion in Para 3.65) 
The Committee desire the Ministry of Personnel to 
emphasise upon the Planning Commission the impera-
tive need of allocating sufficient funds for housing at the 
time of allocation of resources for the next plan. 
However until separate plan budget is allocated to CBI 
for Housing. the Committee desire Ministry of Person-
nel to provide more funds for housing from its internal 
resources and to give early clearance to the projects 
which are lying before it for approval. The Committee 
will also expect CBI to pursue the matter vigorously 
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18. 4.27 

19. 4.29 

20. 4.31 

81 

3 

with CPWD for early preparation of preliminary 
estimates and timely completion of housing projects 
under construction. CBI should also assess the require-
ment of residential accommodation of officers at other 
places to where these facilities do not exist at all and 
take steps to project these to the Government. In this 
context the Committee do not find any justification in 
the decision of Directorate of Estates for not providing 
quarters to CBI officers from the General Pool Accom-
modation. The Committee would like the Ministry of 
Personnel to take up this issue with the Directorate of 
Estates at the highest level and urge them to allot in the 
meantime more houses for the officers of CBI. 

(Based on conclusion in Para 3.67) 

It is obvious to the Committee that either investigative 
officers are unable to cope with the work schedule 
assigned to them or that they do not investigate cases as 
per norms set for them. The Committee desire that the 
Ministry should take urgent steps to appoint more 
investigating officers to enable it to achieve the fixed 
targets so that the organisation on the whole is able to 
retain its edge. 

(Based on conclusion in Para 4.26) 

The Committee would like to be assured that procedure 
laid down in the CBI manual are strictly followed and 
that whenever these have outlived their utility or need 
revision expeditions action will be taken to update the 
manual. 

(Based on conclusion in Para 4.28) 

The Committee are ·of the view that there are inherent 
weakness in the over all system of prosecution and that 
a great deal of leeway is available to the errant officersl 
persons under the existing legal system. They urge the 
Government that for expediting the judicial process th~ 
recommendati(lT! of the Cabinet Committee regarding 
setting up of special courts should be taken up with due 
promptitude. 

(Based on condusion in Para 4.30) 
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21. 4.33 

22. 4.35 

82 
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The Committee would like the Ministry to take aU 
administrative action and tone up the procedure to 
avoid any delays in appointing Special Counsels. 

(Based on conclusion in Para 4.32) 
The Committee find it distressing that consent of the 
Sec. "' ... .-::~ takes an unduly long time and that even 
before such consent is given information leaks to the 
concerned officers. They feel that this state of affairs is 
far from being conducive for combating corruption, 
particularly in the higher echelons of administration. 
They also find as uncovincing the reasons put forward 
by the Ministry for this procedure. The Committee 
expect the senior Government Officials to set a high 
moral standard and to welcome any scrutiny of their 
conduct. The Committee strongly urge upon the 
Government to do away with the present system of 
obtaining permission from the Government to investi-
gate charge against the Senior officials above the rank 
of Joint Secretary or the best interest of carrying out 
meaningful investigation. But such investigations raids 
etc. should be conducted by an officer not lower than 
the rank of S.P. 

(Based on conclusion in Para 4.34) 
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